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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 639/2022
(I.A No. 281/2025, I.A No. 180/2025)

In the matter of-

Pritipal Sharma Applicant

Versus

Department of Environment &Ors. Respondents

REPORT ON BEHALF OF THE CENTRAL GROUND WATER AUTHORITY, NEW

DELHI (R-2)

MOST RESPECTFULLY SHOWTH:-

s

BRIEF SUBMISSION:

That the Applicant has filed the present Original Application under Sections 14 and 15
read with Section 18(1) of the National Green Tribunal Act, 2010, raising a grievance
against Respondent No. 5, Mr. Rinku. The complaint pertains to the unauthorized
digging of borewells on the plot adjacent to House No. G.I. 2035 and on the plot
opposite House No. G.1. 2038, situated in Aya Nagar, and the extraction of groundwater
for commercial purposes without obtaining requisite permission from the Competent

Authority.

That the Hon’ble Tribunal, vide paragraph 42 of its order dated 28.05.2025, directed the
Central Ground Water Authority (CGWA) to monitor the working of the authorities in
the NCT of Delhi and also to carry out its duties with respect to conservation of
groundwater in NCT of Delhi by exercise of due supervision /monitoring over DIB and
other specified officers/authorities. Hon’ble Tribunal also directed CGWA to submit a

report detailing:

The number of illegal borewells operating within the National Capital Territory (NCT)
of Delhi,

The adequacy and effectiveness of actions taken by the concerned administrative
authorities, and
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The remedial measures necessary for the rejuvenation of water bodies and recharge of
groundwater resources.

IN VIEW OF THE ABOVE IT IS MOST RESPECTFULLY SUBMITTED:-

3. That in compliance to the directions of the Hon’ble Tribunal, the CGWA., vide letter

dated 01.08.2025. issued directions under Section 5 of the Environment (Protection) Act.
1986 to the Chief Executive Officer, Delhi Jal Board (DJB). The CEO. DIB was
instructed to collect and compile the following information from relevant authorities and

submit the same to the CGWA by 08.08.2025:

(i)  Details of No Objection Certificates (NOCs) issued by the Competent
Authority in NCT of Delhi till date.

(ii) Date pertaining to illegal borewells identified and actions taken (including

sealing, imposition and recovery of Environment Compensation/penalty).

(iii) Plans or ongoing initiatives for rejuvenation of water bodies and artificial

recharge mechanisms.

(iv) Present Status of registration Certificates issued prior to 12.07.2010 by

answering respondent to groundwater users in NCT of Delhi.

A copy of the Direction letter dated 01.08.2025 is annexed hereto and marked as

Annexure-I.

That due to non-receipt of information within stipulated time, CGWA issued Show
Cause Notice to DJB vide letter dated 18.08.2025. The copy of Show Cause Notice
dated 18.08.2025 is annexed and marked as Annexure-IL.

That in response to the Show Cause Notice issued by the Central Ground Water
Authority (CGWA), the Chief Executive Officer of the Delhi Jal Board, vide letter dated
01.09.2025, provided the information sought by the CGWA and further provided
explanation regarding the delay in submission of the Compliance Report. Copy of the

letter is annexed hereto and marked as Annexure-ITL.
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6. That the in pursuance to the directions of Hon’ble Tribunal fresh report is summarized

below:

Number of illegal borewells in NCT of Delhi :

No. of illegal No. of B/W B/W not B/W B/W B/W
B/W operating | B/W voluntarily | traceable | approved | pending | under
within the sealed |discontinued| dueto |by DLAC [for sealing| Court

National by the incorrect stay
Capital residents address
Territory
(NCT) of Delhi
20,297 15,962 3,875 153 05 142 160

Adequacies and efficiencies of action taken by the administrative authorities
in NCT of Delhi: From the table above it can be seen that majority of the illegal
borewells have been sealed.

The remedial measures necessary for the rejuvenation of water bodies and
recharge of groundwater resources: As per the report filed by the DIB, Govt.
of NCT of Delhi has undertaken extensive initiatives for the rejuvenation of
water bodies and development of artificial recharge structures in Delhi. It is
further stated that the Hon’ble High Court of Delhi in WP(C) 7594/2018, vide
order dated 08.04.2024 directed the Revenue Department to prepare cstimates for

restoration of water bodies after ground truthing.

Furthermore, DJB has stated that issue of rejuvenation of water bodies was also raised in the 6"
meeting of Wetland Authority of Delhi held on 09.08.2024 under the Chairmanship of the Chief

Secretary, wherein it was recorded that:

iii.

Out of 1367 water bodies, 674 were found existing on ground.

The Irrigation and Flood Control Department (1&FCD) was directed to undertake
rejuvenation of these water bodies on war footing.

District Magistrates were made responsible to ensure compliance with Hon’ble

High Court Order.

DJB has also informed that it has successfully rejuvenated 37 water bodies
belonging to agencies such as DDA, District Magistrates (BDO), MCD and ASL

Innovative and sustainable technologies have been used including NEERI-
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patented Phytorid Technology, floating rafters with aerators/diffusers and
landscaping/horticulture.

7. DIB was also directed by CGWA to communicate the current status of Registration
Certificates issued by CGWA prior to 12.07.2010. In response, DJB has stated that
“Consistent with the LG's 2010 Directions and subsequent NGT stance that extraction
without valid permission is unlawful, all pre-2010 registrants/users must obtain NOC
firom the Competent Authority (DJB/NDMC) to continue any extraction. They have been

advised accordingly through public notices/individual communications”.

8. That the Central Ground Water Authority, being a central agency has been regularly
issuing orders/ directions and conducting meetings with State Ground Water
Authority(s) for proper regulation and control of ground water management and
development in the country. Recently, CGWA issued letters dated 20.08.2025 (Copy
enclosed as Annexure-IV) to the SGWA(s) to nominate Nodal Officer for coordination
with CGWA for monitoring of various activities under groundwater regulation in the

respective State/ UT.

9. That in view of the above submissions, it is most respectfully prayed that the present
report may kindly be taken on record and considered, and that this Hon’ble Tribunal may
be pleased to pass such order(s) or direction(s) as may be deemed fit, and proper in the

facts and circumstances of the present case.

Respondetfiiiz w7t atear/ Vinod Kumat Dhaundiyal
wHE

Acministrator
uﬁﬁﬂ'ﬁ / Centrlsal Ground Water Authority
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ANNEXURE-T

Government of India
Ministry of Jal Shakti
Department of Water Resources,

HIRd AYBR
@ . S wifth "5y,
ool wEE, we A

.. . ~ River Development and Ganga Rejuvenation
T T e T ‘ P b e

Derd YA T IfaER arrha @ CENTRAL GROUND WATER AUTHORITY
Pratul Saxena
Member Secretary
No. NGT(PB)/020/0A.639/2022-304 Date:01.08.2025
DIRECTION
Subject: Direction under Section 5 of Environment (Protection) Act, 1986 -
regarding

Reference: Order dated 28.05.2025 passed by Hon’ble National Green Tribunal,
Principal Bench, New Delhi in Original Application No. 639/2022 -
Pritipal Sharma vs Department of Environment & Others

WHEREAS, on the directions of Hon’ble Supreme Court vide its order dated 10th
December, 1996 passed in Civil writ Petition No 4677 of 1985, MC Mehta Vs Union of
India, the Central Government, constituted the Central Ground Water Authority
(hereafter referred to as the ‘Authority’) under section 3 (3) of the Environment
(Protection) Act, 1986 vide notification number S.0. 38 (E), dated the 14th January, 1997
for the purposes of regulation and control of Ground Water management and
development in the country. The Authority has been vested with the powers under
Section 5 of the said Act for issuing direction and taking such measures as may be
deemed necessary, to any authority and such person, officer or authority shall be bound
to comply with such directions.

AND WHEREAS, Hon'’ble National Green Tribunal (Principal Bench), New Delhi vide per
Para 42 of the order dated 28.05.2025 in OA No. 639/2022 titled as Pritpal Sharma vs
Department of Environment NCT of Delhi & ors directed the Central Ground Water
Authority (CGWA) to monitor the activities of concerned authorities within the National
Capital Territory (NCT) of Delhi in connection with groundwater conservation. The CGWA
has further been entrusted with the task of exercising appropriate supervision over the
Delhi Jal Board and other designated officers/authorities.

AND WHEREAS, Hon’ble Tribunal has also instructed CGWA to furnish a comprehensive
report detailing the following:
« The extent of illegal borewells identified in the NCT of Delhi;
« The adequacy and efficiency of actions undertaken by the administrative
authorities;
+ Remedial measures for rejuvenation of water bodies and recharge of
groundwater.
AND WHEREAS, as per Department of Environment and Forests and Wildlife, Govt. of

NCT of Delhi vide Point No. 1 of the Notification No. F8(348)/EA/Env/09/2246 dated
12/07/2010 issued direction that ““/n the whole of the National Capital Territory of Delhi,

f o1 o0, ALUR.UH JA.UH, 749, TP =g =T, "oed-3, g3 Wi, 98 deal-11001
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no person, group, authority, association or institution shall draw ground water through
bore-well or tube-well (both new as well as existing and drawing ground water without
permission of Central Ground Water Authority) for domestic, commercial, agricultural
and or industrial uses without the prior permission of the "Competent Authority" that is to
say, the Delhi Jal Board or the New Delhi Municipal Council as the case may be”.

NOW THEREFORE, in exercise of the powers conferred under Section 5 of the
Environment (Protection) Act, 1986, the Authority hereby directs the Chief Executive
Officer, Delhi Jal Board, to collect and compile the requisite information, as outlined in
points (i) to (iv), from the concerned authorities, and to submit the same to the Central
Ground Water Authority (CGWA) on or before 08.08.2025.

i. Details of No Objection Certificates (NOCs) issued by the Competent Authority
in NCT of Delhi till date.

ii. Data pertaining to illegal borewells identified and actions taken (including
sealing, imposition and recovery of Environmental Compensation/Penalty).

iii. Plans or ongoing initiatives for rejuvenation of water bodies and artificial
recharge mechanisms.

iv. Present status of Registration Certificates issued prior to 12.07.2010 by CGWA
to groundwater users in NCT of Delhi.

Compliance with the above directions is mandatory under Section 5 of the

Environment (Protection) Act, 1986.
w -

Member Secretary

To,
The Chief Executive Officer,
Delhi Jal Board,
Varunalaya Ph-lI,
Jhandewalan, Karolbagh,
New Delhi-110005

Copy for information and necessary action to:

1. The Chairman,
New Delhi Municipal Council
(NDMC Head Office)
Palika Kendra, Parliament Street,
New Delhi-110001

2. The Member Secretary,
Delhi Pollution Control Committee
6" Floor, B-Wing, Delhi Secretariate,
| P Estate, Delhi— 110002

Member Secretary
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Government of India
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Ministry of Jal Shakti
Department of Water Resources,
River Development and Ganga Rejuvenation

CENTRAL GROUND WATER AUTHORITY

No. NGT (PB)/020/0A-639/2022- 2 2 Dated 18/08/2025

18 AUG 2025

SHOW CAUSE NOTICE

WHEREAS, pursuant to the directions of the Hon’ble Supreme Court of India, vide its
order dated 10th December 1996 in Civil Writ Petition No. 4677 of 1985 (MC Mehta vs.
Union of India), the Central Government constituted the Central Ground Water
Authority (hereinafter referred to as “the Authority”) under Section 3(3) of the
Environment (Protection) Act, 1986, through Notification No. S.0. 38(E) dated 14th
January 1997, for the regulation and control of ground water management and
developmentin the country.

AND WHEREAS, the Authority has been vested with powers under Section 5 of the said
Act to issue directions and take necessary measures, which are binding upon the
concerned authorities, officers, and individuals.

AND WHEREAS, the Original Application No. 639/2022 has been registered before the
Hon’ble National Green Tribunal, Principal Bench, New Delhi, wherein issue regarding
digging of illegal borewell in plot adjoining house no. G.l. 2035 and plot opposite to house
no. G.l. 2038 in Aya Nagar and extraction of groundwater for commercial purpose, was

raised.

AND WHEREAS, the Hon’ble Tribunal, vide its order dated 28.05.2025, directed the
Authority (CGWA) to monitor the activities of concerned authorities within the National
Capital Territory (NCT) of Delhi in connection with groundwater conservation. The
Authority has further been entrusted with the task of exercising appropriate supervision
over the Delhi Jal Board and other designated officers/authorities.

AND WHEREAS, Hon’ble Tribunal has also instructed the Authority to furnish a
comprehensive report detailing the following:

« The extent of illegal borewells identified in the NCT of Delhi;

« The adequacy and efficiency of actions undertaken by the administrative
authorities;

« Remedial measures for rejuvenation of water bodies and recharge of groundwater.

AND WHEREAS, the Authority, in compliance with the above, issued directions under
Section 5 of the Environment (Protection) Act, 1986 to the Chief Executive Officer, Delhi.

A .51 Te v, H.UE.TA. AN 0E. $FE, ATanh Ted F7, Haee-3, 89 @4, F5 ide- 1
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Jal Board vide letter dated 01.08.2025 to submit the information to the Authority by
08.08.2025:

ii. Details of No Objection Certificates (NOCs) issued by the Competent Authority in
NCT of Delhi till date.

iii. Datapertainingtoillegal borewells identified and actions taken (including sealing,
imposition and recovery of Environmental Compensation/Penalty).

iv.  Plans or ongoing initiatives for rejuvenation of water bodies and artificial recharge
mechanisms.

V. Present status of Registration Certificates issued prior to 12.07.2010 by CGWA to
groundwater users in NCT of Delhi.

AND WHEREAS, despite the above directions, the Chief Executive Officer, Delhilal Board
has failed to comply and furnish the required information to the Authority within
stipulated time.

NOW, THEREFORE, in view of the above non-compliance and under the provisions of
Sections 15 to 21 of the Environment (Protection) Act, 1986, you are hereby directed to
show cause as to why penalty should not be imposed upon the Chief Executive Officer,
Delhi Jal Board for not complying to the directions issued under Section 5 of the said Act.

You are hereby granted an opportunity to submit your response within 15 days from the
receipt of this notice. Failure to do so shall result in initiation of appropriate action
against you, as per the provisions of the Environment (Protection) Act, 1886.

w’/ﬁs\f‘ s

Member Secretary
CGWA

To

e Chief Executive Officer,
DelhiJal Board,
Varunalaya Phase-ll,
Jhandewalan, Karol Bagh,
New Delhi- 110005

Copy forinformation to :
1. The Chief Secretary,
Government of National Capital Territory of Delhi,
3rd level, Delhi Secretariat,
|.P. Estate, New Delhi-110002

2. The Chairman,

@
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New Delhi Municipal Council,
(NDMC Head Office)

Palika Kendra, Parliament Street,
New Delhi - 110001

3. The Member Secretary
Delhi Pollution Control Committee
6" Floor, B-Wing, Delhi Secretariate,
| P Estate, Delhi- 110002

<l —

Member Secretary
CGWA
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f‘?ﬁ;\%“" DELHI JAL BOARD: GOVT. OF NCT OF DELHI ;I
OFFICE OF THE CHIEF EXECUTIVE OFFICER T

P — -EH—EE' Lff.:a] 51
e

L s o VARUNALAYA PHASE-II
KAROLBAGH,NEWDELHI-110005

D.O.No/DJB/CE0/2025/ D -2 Dated: ©|59]262%

To

o
The Member &}veﬁry, w\w\";r,ﬁ-”
Central Ground Water Authority, /
C.S.M.R.S Campus, Olof Palme Marg,

Sector-3, Hauz Khas,

New Delhi-110016

Email: cgwa@nic.in

Subject: Reply to Show Cause Notice No.NGT(PB)/020/0A-

639/2022-326 dated 18/08/2025.

Reference: Show cause Notice vide letter NO.NGT (PB)/020/0A-

639/2022-326 dated 18.08.2025

Respected Sir,

I, the Chief Executive Officer, Delhi Jal Board, on behalf of DJB, most
respectfully submits herein under the reply to the subject Show Cause
Notice dated 18.08.2025 issued by the Central Ground Water Authority
(CGWA).

1. That by Notification S.0. 667(E) dated 10.09.1992, the Central
Government authorized the Lieutenant Governor, NCT of Delhi to
exercise powers under Section5 of the EPA for the NCT of Delhi
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(closure/ prohibition/ regulation of operations, stoppage/regulation

of electricity/water/services).

2. That acting on the above delegation, the LG issued Groundwater
~ Regulation Directions, 2010 which, inter alia, provide that in the

whole of NCT of Delhi no person/authority shall draw groundwater
through bore-well/tube-well (new or existing without CGWA
permission) for domestic/commercial/agricultural/industrial uses
without prior permission of the "Competent Authority”, i.e., DJB or
NDMC, as the case may be. The Directions also:

a) Appoint the Deputy Commissioner(Revenue)of each revenue
area as the “Authorized Officer” for regulation of
groundwater development/management and for checking
violations, sealing illegal wells and launching prosecution;
and

b) Constitute an Advisory Committee in each revenue area
under the DC(Revenue) as Chair, with DIB (Chief
Engineer),CGWB representative, DPCC/Environment Dept.,
Director (Panchayat), local bodies’ reps and an NGO; the
Committee meets at least monthly to recommend cases; only
recommended cases are forwarded to the Competent
Authority for grant of permission.

3. Statutory Powers under the Delhi Jal Board Act, 1998 are

as follows: - That Section 9 (Functions of the Board) empowers
DIB to plan, regulate and manage water supply and related
functions in Delhi. Related operational provisions include Section
20(4) which expressly provides that no person shall sink any
well/tube-  well/hand-pump except in  accordance with
conditions/permission laid down by DIB's regulations, having
regard to sanitary proximity, pollution risks etc. Together  these
provisions establish DJB's
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regulatory remit over new and existing ground-water structures
within Delhi (outside NDMC/Cantonment areas).

4. That DIB's status as Competent Authority for groundwater
permissions/NOCs in Delhi (outside NDMC)and its enforcement
role with DMs/SDMs stands on:-

-

a) EPA 5 delegation to LG +2010 LG Directions, and
b)DIB Act provisions, as consistently recognized in NGT
proceedings.

5. Process Flow followed in Delhi (Permission, Monitoring,

Enforcement)

a) Intake & Scrutiny: Applications for borewell/tubewell
permissions are received through the Zonal Offices;
Executive Engineers (DJB) conduct site-based scrutiny
(hydro-geology, proximity to drains/sewers, rainwater
harvesting, piezometer/meters, reuse/zero-discharge as
applicable).Only recommended cases proceed to the DC
(Reve'nue)-chaired Advisory Committee.

b) Advisory Committee Review: The multi-agency
Committee  (DC-Revenue, Director ~Panchayat, Chief
Engineer—DJB, CGWB, DPCC/Env., local bodies, NGO)
reviews cases at least monthly and sends recommendations
to the DC (Revenue) for further consideration/enforcement;
only recommended cases are forwarded to the Competent
Authority (DJB/NDMC) for grant/refusal of permission.

¢) Grant of Permission(Competent Authority): DB issues
No-Objection Certificates/Permissions with specific conditions

(metering, recharge/harvesting, use constraints, consent

applicability, inspection & reporting). DJB's powers are
grounded in DJB Act 5.20(4) read with LG's 2010 Directions.
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d) Monitoring & Enforcement: That as per the statutory
framework, the Deputy Commissioner (Revenue) of each
district, acting as the Authorized Officer under the LG's 2010
Groundwater Directions, is entrusted with the primary
responsibility of sealing and prosecuting illegal borewells
through coordinated enforcement drives involving the SDMs,
Delhi Police, and other utility agencies.

That the Delhi Jal Board does not poSsess the power to
" directly seal or prosecute violators. Instead,DIB's statutory

role is to:

o Identify and report illegal  borewells and
unauthorized extraction points within its jurisdiction;

« Submit verified lists and field reports to the
concerned SDMs and Deputy Commissioners(Revenue)
for appropriate sealing action;

« Provide technical support and field staff to assist
enforcement teams during sealing drives;

. Intimate the DPCC with case-wise details for the
purpose of levy and recovery of Environmental
Compensation against violators; and

« Furnish periodical compliance reports before the
Honble NGT and other competent forums to

demonstrate coordinated enforcement.

That the Delhi Pollution Control Committee (DPCC)
remains the competent authority to impose and
recover Environmental Compensation, while the
SDMs/Revenue Officers lead sealing operations. DIB,
therefore, Functions as @ nodal reporting and
coordinating agency, ensuring that all cases of illegal
groundwater  extraction are escalated to the
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enforcement authorities for action, in furtherance of
compliance with the directions of the Hon'ble Tribunal.

6. Point-wise Compliance to the Show Cause:

Details of NOCs issued in NCT of Delhi:-That DJB,
acting as Competent Authority under the LG's 2010
Groundwater Directions and within the remit of the DJB Act,
has issued 490 NOCs (July2010-till date) across its Circles.
Consolidated list is enclosed as Annexure-A (Circle-wise).
Data on illegal borewells & action taken (sealing,

EC/penalty recovery)

That DPCC is the competent authority to levy and recover
Environmental Compensation; DJB provides case-wise
details and assists in enforcement. District-wise sealing

status.

Plans and Ongoing Initiatives for Rejuvenation of
Water Bodies and Artificial Recharge of Groundwater
in Delhi:-That it is respectfully submitted that the:

Government of NCT of Delhi has undertaken extensive

That DB has identified20,297 illegal borewells.

Sealed by DMs/SDMs (with Police & DJB support): 15,962 (as
recorded by DMs/SDMs)

Closed: 3,875 as they were voluntarily discontinued by the
residents themselves and does not exist at site.

Non-traceable bore well due to incorrect addresses
/name/mobile no. of the occupant : 153

05 nos. bore wells were approved by DLAC.

Pending sealing: 142

Under Court stay: 160
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initiatives for the rejuvenation of water bodies and
development of artificial recharge structures in Delhi. In this
regard:

a) Hon'ble High Court Directions: The Hon’ble High
Court of Delhi in WP(C) 7594/2018, order dated
08.04.2024, directed the Revenue Department to
prepare estimates for restoration of water bodies after
ground truthing. Timelines were fixed as 30.05.2024.

b) Wetland Authority MoM: As per the Minutes of the
6th Meeting of Wetland Authority of Delhi held on
09.08.2024 under the Chairmanship of the Hon'ble
Chief Secretary (Annexure—B) it was recorded that:

e Out of 1367 water bodies, 674 were found
existing on ground.

e The Irrigation & Flood Control Department.
(I&FCD) was directed to undertake rejuvenation
of these water bodies on a war footing.

o District Magistrates were made responsible to
ensure compliance with Hon’ble High Court
orders.

c) Achievements Dby DJB:-Till date, DIB has
successfully rejuvenated 37 water bodies belonging
to agencies such as DDA, District Magistrates (BDO),
MCD, and ASI.

« The detailed list is annexed as Annexure—C.

« Innovative and sustainable technologies have
been used including NEERI-patented Phytorid
Technology, floating rafters with
aerators/diffusers, and landscaping/horticulture.
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d) Artificial Recharge Initiatives: In addition, DIB has
rejuvenated/developed 18 lakes at its own
installations (STPs/WTPs), creating significant potential
for groundwater recharge. The site-wise list is

annexed as Annexure—D.

iv. Present status of Registration Certificates issued
prior to 12.07.2010 by CGWA:- That consistent with the
LG's 2010 Directions and subsequent NGT stance that
extraction without valid permission is unlawful, all pre-2010
registrants/users must obtain NOC from the Competent
Authority(DJB/NDMC) to continue any extraction. They have
been advised accordingly through public notices/individual

communications.

7. That in respect of the very issues raised in the present Show
Cause Notice, it is most respect fully submitted that the Delhi Jal
Board has already filed its detailed reply before the Hon’ble
National Green Tribunal, Principal Bench, New Delhi, in Original
Application No. 639 of 2022 titled Pritpal Sharma vs. Department of
Environment & Ors., where in the factual position, compliance
measures and action taken by DIB have been comprehensively
placed on record.

8. That the compilation of the requisite data involved coordination
across multiple divisions and field formations of the Delhi Jal
Board, coupled with meticulous verification and cross-checking
with the records of the concerned District Magistrates/SDMs and
the Delhi Pollution Control Committee, on account of which there
occurred a minor and bona fide delay in submission; however, the
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Board has since furnished the complete and duly verified
information and reiterates that it remains fully compliant with the

directions and shall continue to extend full cooperation in future.

ith regards,

Chief Executive Officer
Delhi Jal Board
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£ Data of No Objection: Certificates issued for granting permission te borewells
Total number of No Ohjection Certificates (NOCs) issued in respect of
Sr. No. Name of Circle No. of NOC issued No. of Borewells
1 SE (C) -1 142 142
2 SE (C) -2 89 89
3 SE (C) -3 201 201
4 SE (C) -4 3 3
5 SE (C) -5 9 16
6 SE (C) -6 7 20
7 SE(C) -7 18 18 4
8 SE (C) -8 0 0 |
9 SE (C) -9 7 7
10 SE (C) -10 ] 1
11 SE (C) -11 3 7
Total 490 504
* Compiled as per data provided by SE(Circle)s
B
2 5 [ RN ) Jzauﬁ 'H))|
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8/20/25, 10:15 AM Gmail - Data of No Objection Certificates issued for granting permission to borewells till date ger SE(C-01)
Vi ay g 6 C (‘ ; i . . ¥

?@Wﬁ @3 ma” Rain water <rainwaterharvesting2013@gmail.com>
Data of No Objection Certificates issued for granting permission to borewells till

date under SE(C-01)

1 message

N K SHARMA <djb.aeem59@gmail.com> Tue, Aug 19, 2025 at 8:25 PM

To: rainwaterharvesting2013@gmail.com

With Regards
Deepak i
Ex. Engineer (D-013) '
Delhi Jal Board

E-Block, Preet Vihar Delhi-110092
011-20825101

Mob. No. 7042216744

s Data of No Objection Certificates issued for granting permissio.pdf
= 2538K

https:// mail.goag'le.com.-‘maiLMOf?ik# 7e0353c1e&view=pt&search=all&pe rmthid=thread-f: 184089611 9853238693&simpl=msg-f: 18408961198 532386493 1M
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Data of No Objection Certificates issued for granting permission to borewells till date

Total number of No Objection Certificates (NOCs) issued in respect of perntission of borewelis granted under SE(C-01)

Dute of Issoe _.f_..v:_..u.: Nam¢

NOC Reference No. Location (V illage/ Taluk/District) _“__.E._:;_.. #_..._.i_.,._.: Status Remarks _:uw.hub

Not Available 05-06-2021 ?U} Community Hall. OCF Pocket, DDA Community Hall, OCF Pucket, | Fer potable ond Functional

Gazipur Village., Delhi Gazipur Village, Dethi Rorticulture pUrPoSes
| Not Available 04-04-2024 |N/s Anush Finalzase & Const. Pyl Ltd., Plot No. 11, CBD, Shahdara lzar potable and Eunctional

Plot No. 11, CBD, Shahdara | horiculture purposes .
3 |Not Available 152019 | Max Super Speciality Hospital, 1. P Max Super Speciality Hospital L P For polable and Functional
(Extended for |Extension, Delhi Extension, Delhi horliculturg purposes
2 Yaars)
13103/2024
(Extended for
2 Years)
4 INot Available 13/03/2023 |DSIDC, Patpargan Industrial Area, Deini |DSIIDC, Patparganj Industridl Area, torticuture and other non Functional
] Delhi afnking purposes

Not Available 13032023 |Kalash Deepak Haospital, Kardooma, Kalash Deepak Hospital, Kardooma, For patable and Functional

| Delhi Delm horbcuiure pUrpPoses
&5 |Not Available 23.05-2025 |PSU Offices of Govi ol India, in premises, |PSU Offizes of Gavt. of Indid, In Functional

Scope Minar, Laxmi Nagar Delhi-110692  |premises, Scope Rinar, Laxmi Nagar For potable ard

Delhi-110092 borticulture puiposes
7 | hiot Avaitabie Mot Avallablag  |Geeta colony UGR. DJB Geela colony UGR, DJB For dnnking pUrpose. Functional
|8 |Not Avalobiae et Auancian |DUNDELA CHOWK DHARMPURA GUNDELA CHOWK DHARMPURA | For drinking puposs. Functional
9 | 1ot Availablae Mol Avaltablae  |GALL NO-2 KAILESH NAGAR - GALI NO-2,KAILESH NAGAR Eor drinking purpose. Functional
10 ?u_ Availablas Not Availaslae  |AJEET NAGAR MCD 5CHOOL AJEET NAGAR MCD SCHOOL For drinking pLrpose. Functional
11 _ BEHARI BUILDING TIKONA PARK No.1 |BEHARI BUILDING TIKONA PARK Functional

Hot Avaliabl Not Avalatiae No.1 For drinking purpese
12 |Not Avalablas ol Avalablae |DDA Flats, Shahstn Park DDA Flats, Shahstri Park For drinking puipase. Functional
13 |not Availablae Not Availablae | Shalimar Park UGR Shalimar Park UGR For drinking pupose. Functional
14 |Not Avaleblag Mot Availablas | Jhilmil Stare Jnilmil Store For drinking pUrpose. Funclional
15 |Not Avallablae Hot Avalaniae | Bihari Colany JE Store. DJB Bihari Colony JE Store For drinking purpose. Functional
16 |1t Availabize Not Avalabtae |L&H Pocket Dilshad Garden L&H Pocket Dilshad Garden For drinking purpose. Functional
17 |Mot Availablae ot Avallanlae |R-Biock 8PS, Diishad Garden, DJB R-Block BPS, Dilshad Garden For drinking purpese. Functional
_ 18 |not avataplae Nat Avalablae | 1-Pocket UGR-I, Dilshad Garden, DJB \-Pocket UGR-1, Dilshad Garden For drinking purpose. Functional
19 |Not Availablae Not Availablae |ABC-Block BPS. Dilsnad Garden, DJB ABC-Black BPS, Dilshad Garden For ¢rnking purpose. Functional
20 |not Availablae Nol Avallabtae |OWd Seemapuri UGR-1, DJB Old Seemapuri UGR-! For grinking purdose. Functional
21 |Not Availath Not Avalablae |01 Seemapuri UGR-!, DJB 0Old Seemapuri UGR-II For drinking puniose. Functional
22 ot Avallabl ot Avalattas |F-Block Dilshad Colony F-Block Dilshad Colony For diinking purpose. Functional
23 |not Avalablae Not Avallablae | B-Block Vivek Vihar Phase-1l B-Black Vivek Vihar Phase-ll For drinking purpose. Functional

24 Mot Avallablae

Mot Availablae | Sh. Bharam Pal, B-51, Harljan Basti Kondli

sh. Dharam Pal, 8-51, Hanjan Basti Kandli
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Parvapiya Vikash Co, Op Group Housing m | TR m.uﬁ..m?-:b_ TRy
Not Avallablas | % 1 | |Sucmty Vas: For drinking surposa
Manavsthali CGH Sacimty Housing Society Ltd, [Manavsthall CGH Soclety Housing So0ety Functional
Not Avallablae Mot Avallablae | Vasundhara Delhi Ltd. Vasunchara Delhi For drinking nurpose,
For drinking & F o
27 ot Avatabiae Not Avalabtas | NCRTC NCRTC e pebtansies
28 operation for maintenance Funclional
DJB/SE(Easty2021/2654 12.03.2021 Uelhi Agricultural Marketing Board Delhi Agricultural Marketing Board and drinking purpose
29 For Washing and Drinking Functional
DJBEE(My-ST R2022-2318671 14.01.2023 Poultry Market Garzipur Poultry Market Gazipur PUrBOLULE
30 ot Avadablag Not Availablaa | firsh Market Gazipur Firsh Market Gazipur For drinking purpose. Functional
31 {not Avialablae Nol Availablas | Nagarjun Apartment Mayur Kunj MV-1 Napgarjun Apartrtent Mayu Kunj M| For dnnking purpose, Functional
32 |nat Avistablise Not Availablag | Bhat Parmanand Insttute, Shakarpur Bnal Parmanand Institute, Shakarpur For drinking purpose, Functional
43 Mot Avbilablae Not Avallablas | KCC Bulldtech Pyt Lid Akshardham KCC Buildiech Py, Ltd Akshardham For Construction purpase. | Non- Funclional
34 |Not Availablao Not Availablag | Haniffuddin GGSSS, MV- PkL. | Defhi-91 Haniffuddin GGSSS, M- Pki. | Delhi-91 For drinking purpose. Functional
35 Fish Paultry Agricultural Market Ghazigur Fish Poultry Agricultural Market Ghazipur Functional
DJB/EEIMEST 12023-24/54 19.04.2023 Dethi Delhi Washing for meat
36 QCperation lor maintenance Functional
DJB/EE(East) /20248-25 24 07.2024 NCRTC MNCRTC and drinking purpese
37 Operation and Functional
manlenance of Mather
DJB/EE(Eastl /2024-25M4550  |01.01.2025 Mother Dairy Patpargan) Mather Diary Infron! of Pandav Nagar Diary
38 |DJB/EEM)-ST 12022-2/8671 14.03.2023 Asita East Yamuna flood Plain area Asita East Yamuna flood Plain area For Hortculture purpouse Functional
39 |DUBIEEMRGT (2022230671 | 10.01 2023 70 Barrage Castern Bank Vikas Marg ITO Carrage Castern Bank Vika: Marg For Hoticullure purpouse Functional
AQ | DUBIEEIM)EST L2022-23B671  114.03,2023 Mew Ashok Nagar Metro Station New Ashok Nagar Metio Station Setting up Water ATM Functional
41 |DIREE(M)ST 12022-230671 14.03,2023 Yamuna Bank Metrd Station Yarmuna Bank Metro Statian Setiing up Water ATM Functional
A2 [Hot Avatablae HNot Availablae | Ahicon International School Ahlcon International Schoel For drinking purpse, Functional
13 _ Operation and Functional
DJBEE(D)}011 10 014 Gazipur Slaughter House and Lovestock Gazipur Slaughter House and Lovestock mainienance of Gazipur
f2026-2612140 15,07.2025 Market Market Staughter House
44 |Not Avalablae Not Avalablao | B-1 New Ashok Nagar B-1 New Ashok Nagar For drinkung purpose. Functional
45 |Not Avalablae Not Availablan | B-2 New Ashok Nagar B-2 New Ashok Nagar For drinking purpose. Functional
46 Mot Avalablae Not Availablae |B+3 New Ashok Nagar B-3 New Ashok Nagar For drinking purpose. Functional
47 |Not Avatablae Not Availablae | E-] New Ashok MNagar E-I New Ashok Nagar For drinking purpose. Functional
48 |Not Avalabiae Mot Availablae |23 Block TrilokPuri BPS-| 23 Biock TrilokPuri BPS-| For drinking purposie Functional
49 |Not Avalatlae Not Availablae |23 Block TrilokPuri BPS-II 23 Block TrilokPurl BPS-1I For drinking purpose. Funclional
50 |Not Avalablae Not Availablae |23 Block Trilok Puri JE Store 23 Block Trilok Puri JE Store For drinkirg purpose, Functional
51 |Not Avalablae Not Availablae | Block IV Trilokpuri JE Slore Block IV Trilokpuri JE Slore For drinking purposs. Functional
52 |Ne! Avalabiae Nat Availablae |2 BLOCK TRILOKPURI-1 2 BLOCK TRILOKPURI-1 For drinking purposs. Functional
53 Mot Avalablae Not Avalablas | 16-Block TrilokPur 16-Block TrilokPuri For drirking purpesd. Functional
54 |Not Avalablao Not Availabiae | In front of 31 Block Trilokpuri In front of 31 Block Tritokpur For drinking purposo, Functional
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_mm Block New asnok Nagar near dashmash!

E ’ AL
E Black Mow aehok Magar nsar

Finctiona S K

Hional

| -V we Functional
Not Availablas Not Avalablas MayurVihar Phase-| Faor drinking purpose.

6 Not Avalablae Not Avalablas |10 Block Trilokpuri 10 Block Trilokpuri For drinking purpose, Functional
64 |Not Availablne Not Avalablaa | 124 Flats BPS 124 Flats BPS Far drinking purpose. Functional
65 | Not Availatilae Mot Avadablas | 176 Flat BPS 176 Flat BPS Far drinking purpose, Functional
66 |Not Avallatil Not Avadanlae | Mother Diary Mother Diary For dnnking ourpose. Functional
67 |NotAvalatloe Neot Availanize |OHT KONDLI OHT KOMDLI For drinking purgose, Functional
68 | Not Availabl Not Avaiablae | Mulla calony near kabristan Mulla colony near kabristan For drinking purposa. Functional
69 |Not Avallablae Not Avoilanine | SABZI MANDI KONDLI SABZI MANDI KONOLI For drinking purpase Funclional
70 |Not Availablas Not Avallztdae | DALLUPURA UGR.-II DALLUPURA UGR-II For drnking purpose, Functional
71 |Not Avalabiae Not Avadablae | DALLUPURA UGR-1II DALLUPURA UGR-1II For drinking purpose. Functional
T2 Nt Avanlatiae Not Avadablas | DALLUPURA UGR-IV DALLUPURA UGR-IV For drinking purpose. Functional

| 73 |Not Avalablan Not Avalabise | DALLUPURA UGR-V DALLUPURA UGR-V For drinking pupose. Functional
74 ot Avandabloe Not Availatlae | NEW KONDLI UGR-I NEW KONDLI UGR-1 For drinking purposa, Functional
79 Mot Aviiabtae Nol Avatabtee | NEW KONDLI UGR-II | NEW KONDLI UGR-II For drinking purpose. Functional
76 | ot Avaiiabine tot Availgblae | Community centre Kondii Community centre Kondli For drinking purposa. Functional
71 [ Nat Avaitabias Net Avalablae |21 Block Kalyanpuri 21 Block Katyanpuri For drinking purpase. Functional

78 Mot Avaitabiae Not Avatablae | EDMC School Gharoli EDMC School Gharoli For drinking purpose. Functional
79 |Not Avatabian Mol Avanlablas | Gharoli Near Baral Ghar Gharoli Near Barat Ghar For diinking purpese. Functional
80 A/Block Gharoli Dairy Farm Near Transforn ABlock Gharoli Dairy Farm Near Functional
Not Avalablas Not Availlablae Transformer For diinking purpese,
81 |Not Availablae Not Availablae | B-2 New Kondli inside JE Waler Stere | B-2 New Kondli inside JE Waler Store | For drinking purpose. Functional
B2 |Mot Availablae Not Avaitavlae [DJB community cantre Rallupura DJB community centre Datupura For dnnking purpase. Functional
83 | Mot Availablae Nol Availaolae |Inside STP Kondli Inside STP Kondli Fot drinking purpase. Functional
84 | Mot Availati Not Availablae |Block-18 Kalyanpuri Block-18 Kalyanpuri Far drinking purptse. Functional
85 Mulla Coleny, near EDMC Primary schocl (|Mulla Colony, near EDMC Primary Functional
Not Availablae Nat Availabi school (DDALand) For drinking purpose.
86 |Not Availabl Not Availabl KheraDevtaDalluPura Village KheraDevtaDalluPura Village Fer drinking purposa, Functional
87 | Mot Availabize Not Avaitablae | Gall No 4 Raj Beer Colony SubziMandi Gali No 4 Raj Beer Colony SubziMandi  |For drinking purpose. Functional
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et e e e I IE s pmpeyt AL 2T R L AT L] R e v .
B-Block, Gali No. 1, Ra paer Coleny, Kondli | B-Block. Gall No 1, Rajbeer Colony, |ﬂl|| j_::n._o:.u_ |
|¥ordh | For drinsing purpose. .I.I-..I.l_T! T ot \ﬁ

el e — e —————————

e —_—

88 |
Not Availatiae

|SapereBasti Ra) Beer Colony For dinking pUrpase. |  Functional

e

14 Block Kalyanpurt Fort drinking purpuss.

E Nal Availabiae
0 [nolvotaios __|Nothmiost 0 Block Kalyanpuri_____
91 [Nt Avatattne_|A-2 LIG DDA Cats BP5 alMV ph -l |A-2LIG DDAFiols GPS SNV ph Al |For drinking ppose

Mot Avalablae L Availablae |
kon| Stalf quarter at varun enclave apposite

Not Avallablae

YT PED .
4ot Avalatilas SaperaBasli Raj Boof oo_czg

n gtafl querter at varun enclava opposile

Mot Avadablae Not Avallablaz t For nazﬁﬁa_“t.oows.

T03 | Not Availablas Not Avallablag %zaﬁsgg Library For drinking FRIPOSE.

94 | Mot Avaiiablae ot Avatapias |\nside Kondl STP Thwell No-01 nside Kondii STP Tiwell No-01 : %

95 | 4o Avatabt o Avalablne_|Inside Kondli STP Thvall No-02 Inede Kondi STP Tiwell No02 o GrinkOnG PUDOe EE‘
96 | ot Avadabian Mot Avalablae |nside Kondii STP Tiwell No-03 Inside Kondli STP Tiwell No-03
57 |NolAvhsaloo o Avatatiae_|1nside Kondi STP Theel No-04 ineide Kondii STP Thwell No-04

08 |Not Avalablae
99 |Hot Avallablag

Rajbear colony Gali No-3
Mulla colony G-Block

e ———

Mulla colony E-Block

176 DDA FLAT
124 DDA FLAT T/WELL
124 DDA FLAT T/WELL park

Mot Avallablan

ol et s E8 e

Mot Avidablas

e ———

Mot Availlablie
Hat Avalablas

MANDAWALI-| UGR [MANDAWALI-| UGR
DAWALI-I UGR [MANDAWALI-L UGR

112 | ot Avalablae

113 | Not Avatablae Mot Avataolias_|MANDAWALI-| UGR [MANDAWALI-| UGR

114 bl or Availablas_|MANDAWALI UGR [MANDAWALI-| UGR [For arinking purpose.
MANDAWALI- UGR

DAWALI- UGR

(115 Mot Avatabloe Not Avallablae_[MAN
116 | ot Avallablae 1ot Avaabiae_|8 BLOCK KHICHRIPUR 8 BLOCK KHICHRIPUR
17 f . A1 BHARTI CAMP J BLOCK EAST VINOG TAI BHARTI CAMP J BLOCK EAST ﬁl
Not Avoilablae .c._ZOU NAGAR . :
118 | ot Avaitablee ot Avalablae_| T-camp Khichripuc [T-camp Khichiiput For drinking pupose. %‘
TANAR MOMOLUAISIDE PARK e T I

hat Availapla

Not Availablae

ot roatacie |

._h.S.Z»IOIO—._%. _zm:umv..ﬁx
Inside UGR near Asler Public School-1 Inside UGR npar Aster ﬂcd_mnm‘nﬁ_n_;

e UGR near Aster Public Schook-2 [tnside UGR near Astor Public Schaol-2 | For drirking pumpose.
5013 |For drinking puipose %‘

Insice UGR near Aslerl Public School-3 \nside UGR rear Aster Public Sch

E Not Avallablae

120 |Not Availablae
121
122 |Not Avallablae

Not Avanatiae

.

g i
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10 Not Avaiatine 4o UCR rear Aster Public Schogl-q Inside UGR near Aster Publc Schoal-a _.... M.u .ur“r_..awm F[rl_nlr_gqmq £ _ |||.r.|.|.
..._” R q.ﬂn._ r«wmrﬂ_.. —m kT, Knichripur |Block-7, xz__n::v:,||| B ir o mrﬂﬂ”wn]’l[ﬂmmarﬂﬂln ~.||.I|.1r Ve
25 | Mot Availaniaa Net Availablae | Mandawali BPS JE Civi Store Thwell Mandawall BPS JE Cril SloreThvell Far drinki g purpose, Functional |
128 INot Availabiae ot Avatlasiae  |Mulia Colony Ghazipur Thwel| Mulla Colony Ghazipur T well For drinsing purpose. Functional r
127 Nos Avatablas Mot A Pocket-V EPS Thwell no-01 Pocket-V BPS Thwell no-01 For drinking purpose, Functional
128 |Not Avatablas Mot Availablae  |Pocket-V EPS Tiwell no-02 Pocket-V BPS Thwell no-67 For drinking purpose, Functional
129 |Not Avaiiatiae Not Availablae |19 Block Kalyanpuri Twell 19 Block Kalyanpun Tiwel Far drinking purpose Functional
130 N Avalablae Nol Avatablae | Paper Markel Ghazipur Tiwell Paper Markat Ghazipur T vl For drinking purmose, Functional
131 [t Availattan Nol Availablae  |OHT BPS T/well OHT BPS T/well Far dnnking purpose Functiona)
1 R Nol Avalablas | GURU RAM DASS NAGAR GURU RAM DASS NAGAR For drinking purpose, Functional
183 ot Avadankns —_ |Not Avatabise |KISHAN KUNJ WD SCHOOL70 KISHAN KUNJ MCD $CHOOL70 For drinking porpase, Functional
134 {ro Avalatize Not Availablae |LAXMI NAGAR-I LAXMI NAGAR-| For dnnking purpcse. Functional
135 [Hot Avadablae Nol Availablae  |LAXMI NAGAR-|) LAXMI NAGAR-1I For drinking (urpese. Functional
136 |Not Availablze Nol Availablaa |LAXMI NAGAR-1I| LAXMI NAGAR-III For drinking purpose, Functional g
137 |Not Availablae Mot Availatlae |Ramesh Park JE Store Thyall No-01 Ramesh Park JE Store Tiwel No-g1 Far drinking o wpose, Functional
138 Mot Availabiae Mot A Ramesk Park JE Stara Thwell No-02 Ramesh Park JE Store Thwell No-02 For drinking E___..rcﬂ, Functional
139 | Not Avalabize Net Availablae | Chitra vihar UGR-) Chitra vihar UGR- For drinking pi =ase. Functional
140 | ot Avalablae Nol Availablae | Chilra vihar UGR-II Chitra vihar UGR-Ii For drinking g 55 Functional
147 | Not Avalablae Not Availablae  |Chitra vihar UGR-I1| Chitra vihar UGR-IIl Fur drinking u_k.,..m%e. Funclional
142 | Not Avallablag Not Avallablae |Chitra vihar UGR-|V Chitra vihar UGR-IV Far drinking pupose. Functional

CED)—oicl 4|1 H1g
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eile ol e Sl I A E=T A
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P IR T SO VI A e L ———
e i Data of No Objection Certiticates issued for granting _um:d-uwmm:\atmwhm. et [ e e A
No Objection .__ - # . 10 A e 2 51C . o
Certificates 1 _ s
4,  (NOCs)issued | F
L0 respect ol sanNos i FENRRNE:  Sertllc /R SOl li....linlnlun..\l.li.llil S e [z = =
AR IS ] L FTa TR S i W e R R R
e TN T, = = —e—— - ML PO ST s@ emarks (i
S.No INOC Dateof  |Applicant Location (Village/Taluk/District) Purpo Present | {
| .__x.?_d...oo Mo.|lssue Name Status
Ill|l|l|l||||||.|l|..|| s
—_ gy, SESSS—— o 3 e —— e ||.||||I.|.l.|l.i
i 1 fzg avadable | i s = To mﬁoqﬂnﬂ waler supply in waler  |Functianal
tared ____—————
i filachitT 12052014 D8 2-11 Block Welcomne L defot e pply nwater [Funclional
2 7_7.0“ avalable ~ ..“Mnﬂ_.._uuwnw
L 27.06-2016 DIB 1B-6 Block Welcome, Seelampur ..1.F1|I|1|£|smlﬂm| nwater _|Functional
] 3 JZO‘ available ~ MMﬂM‘__a area e
12 ||||..IIIIIII||.|||;| =
Y |Not available oIz = Johrpor puka oede 375 ——— " |To augment water supply in water Functional
i | a2 Goakal _|deficit area
r M __Za_. vaiabh L1203 ol JE Store To augment water supply in water Functional
1] 1 .
| 2 018 No_ 05 Mandoll Extn defict area - :
T € w_z__..x avaiable 10.01:2017 : Gali o 95 M) —— [To sugment water supply in water Functional
|
10-01-2017 o8 805q yard plots Mandol Villa defict area
v 7 ﬂzi available oy - — 7o augment waler supply in water Functional
| 10-01-2017 1] C-2, Block Nand Nagri deficit area
‘Not available UGR/BPS A.B,D & E-Block, Dilshad Colony To augment water supply i0 waler [Functional
s | 13-06-2017 DB deficit area
E] |Not available To augment water supply in water Functional
H 13-06-2017 oiB C-Block, BPS New Seemapuri deficit area
10 |Nol avadable To augment waler supply in water |Functional
4 ! 13-06-2017 wis A-Block BPS, New S deficil area
1 1 |Not available To augment water supply in waler |Functional
! i 13-06-2017 ve JE [E&M) Store, GTB Enclave deficit area
| _Zo_ available To augment waler supply in waler |Functional
12 13.06-2017 ol UGR Tahirpur, BPS Road tio-69 _l|deficit area
[ 13 #Zﬁ available To augment water supply in waler Functional
__ 13-06-2017 Dig Near Samrat Prithvi Ra) Chauhan Public school Satol deficil area
i 14 Not avaiable Ta sugment water supply in waler Functional
13-06-2017 o)L} £-Block East Gokalpur, Main road Shakt Garden _|deficit area
15 Nol available To augment water supply in water Functional
_r 13-06-2017 018 _E Ram Nagar{Shahdara) _|deficit area
i Not available To augment waler supply in water Functional
| 16 13-06-2017 DJB ool Nagar IE Store deficit area
i 17 Not avaiable To augmenl waler supply in water Functional
13-06-2017 I8 UGR, GT Road, Shahdara deficit area
‘ 18 Not available To augment water supply in water Functional
] 13-06-2017 oe Ravidas Mandir, Welcome _|deficit area
_ 19 Not available To augment waler supply in water |Functional
— 30-06-2017 [+1:) Bodh Vihar Ambedkar Bhawan Toonda Nagar deficit area
i Not avallable . To augment water supply in water  [Functional
| 20 18-09-2017 DI8 LIG/MIG Loni Road Water Emergency deficil area
r||I|I|I-I||l.| 4
| 21 Not available To augment water s
| 1809.2017 DIB JE Store MIG/LIG Ashok Nagar debcit orea upply in water  [Functonal
B Pt e
22 Nol available To augment waler s I
_ o3 | DB Photo Chowk Weltome deficil aren upply in water  {Funcliond
D e ke
f 23 Mot availlable To augment wate
L | A 022019 | 01 Nursery Horticulture GTB Enclave deficit area r supply In water | Functional
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e e e TFunchional |
[To anpgrient vraler supply i water | P |
et G0
el 23— et
v Lol . ~1¥s augment valer supply in water un ' .
] deficl area — |
N gy anahv o AN Skt sty ait Lnprasy Comples . To auguent water supply 0 water Funciona _ :
£ e l fic aiea |
A ok o b LS CHO0 Dby Gaden ww_ﬂ,mwsa wiater supply in water |Functicnal | 44
. defict area = T
e £t = w.&.[....afuz.—uilllr. = T To augmerd waler supply nwater |Funcbonal _
defict area _
.VE To augment water supply m waler Functional i
Bh deficd area -
T To augment water supply in water  |Functional
P 1JC E47 R defict ar2a l
i~~~ > 47 RdMo 70 New Seemapuri To augmant water supply mwater _|Funcoonal |
UGK 1| Tah deficit alea |
- B To augment water supply mwater  |Functional _
N Homoulure-il GT deficit area 1
ursery Horculure-1l GTB Enclave To augmant waler & Tiwaier F 1 1 _
Office Comples EEINE} deficit an:a - .
To augm:ant waler supply mwater |Functional |
F-pockel BPS GTH Enclayve defict area
= = To augment walter supply mwaler  |Funcional
Mantargvar Park $P5 deficil ar a .
To augmenl water supply in waler  |Functional _
01 Block Mand Nagn deficit arca
To augment water supply in watar  |[Funcienal |“
1% 217 DIB K block Sundes Nagn deficil area
TR P S : To augmenl water supply inwaler  |Funcional |
= . | ieor ey oie Tyags Mandir € 42, jhuggies Hew 5 P deficil area |..m
TTE T Thoawsiate | D508 2018 To augment water supply nwater |Funcbonal
| oiB MCD School Ambika Vihar deficit area |
T NG evatzoe | A 2076 v To augmant water supply in water | Functronal _
« | Di8 Jaccha Bacha Kendra Karawal Nagar deficit area
T hr avadabee | OF 022075 To augment water supply in water | Funcironal .
| Dis Shiv Vinar Ph-V1l park deficit area ' |
T &2 Thol avedavke | R 05 7078 To augment waler supply n water | Funchonal “
DI8 |Kamal Vihar main road near Thana deficit area
[ s hreveiok | BN To augment waler supply inwater |Funchonal ﬁ
{ D Mahalaxmi Vihar deficit area . |
ot evalabie | 05 (e 2018 To augment water supply inwater |Functonal |
- * Lo o8 Gali No-19 Kabnsh defict area
i 45 Yoo avadatbe | 79 17 2096 To augment water supply in waler |Funchona)
L (5 o8 Near Shamshan Ghat Kamal Vihar Exin deficit areq |
i Tiicl avalabk | 9TV 3078 To augment waler supplyin water |Funcional A
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P 9G[‘ﬂa ” Rain water <rainwaterharvesting2013@gmail.com>

Sele)-3

Regarding Data of No Objection Certificates issued for granting permission to
borewells till date
1 message

LOK PAL <eetenderingm3.djb@gmail.com> Tue, Aug 19, 2025 at 5:08 P
To: rainwaterharvesting2013@gmail.com

With Regards
Lok Pal

E.E. (D) 032
9650291220
Delhi Jal Board

‘ﬂ Data of No Objection Certificates issued.pdf
3294K
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8/19/25, 3:45 PM Cmail - Data of NOC issued for granting permission to borewells till date under SE{i;-S =

> .
il
_ SE(Q)-Y
" @(:; rﬂail Rain water <rainwaterharvesting2013@giail.coii
Data of NOC issued for granting permission to borewells till date under SE(C)-5
1 message
S.K Singh <acem4djb@gmail.com> Tue, Aug 19, 2025 at 3:32 PM

To: rainwaterharvesling2013@gmail.com

-5 DocScanner 19 Aug 2025 3-29 pm.pdf
] 362K

hitps:#/mail.google comimail/u/0/?k=47e0353c1 edview=pt&search=alldpermthid=1hread-1:184087767289334821 3&simpl=msg-. 184087767233 8473




Data of No Objection Certificates issued for granting permission to borewells till date

Total number of No Objection Certificates (NOCs) issued in respect of permission of borewells granted

3091

'NOC Reference No. |Date of Applicant Name Location Purpose |Remarks (If
_ Issue (Village/Taluk/District Firesant any)
_ ) Status
1|F SOM(HIYNORTH/BOR 103.12.2024 |Sh. J.s. Chawla Nirankari Sarovar Drinking & Active
um“wmma_mwmwmmb Member Incharge, Complex, Other /
I : Sant Nirankari Mandal purposes
2|F.Ne.SDM(HQ)/Nort |26/05/2023 |Delhi Skill and Dheerpur Campus Drinking & Active
h/BOREWELL/2020- Entrepreneurship Other
21/220-230 University purposes
_ (Govt. of NCT of Delhi),
' e SDIM(HOYNar 126/05/2023 |Utter Delhi C&D Waste {Jzhengir Puri Drinking & | Aczive “ _
EQREWELL/2020- recycling Pvt. _E. Gthet _
_M.:mmo.mwo purposes _

e~

SE(C )-5 _22 m/m SE(C )-04)
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Gmail - Data of No Objection Certificates issued for granting permission to borewells T date

8/19/125, 3:36 BM

~y ;_

=3 9{:}’ rﬂa” Rain water <rainwaterharvesting2013@gmail.com=

Data of No Objection Certificates issued for granting permission to borewells till
date
1 message SECC) -5

Tue, Aug 19, 2025 at 3:05 PM

Rajeev Kumar Gupta <acemgdjb@gmail.com>
To: "rainwaterharvesting2013@gmail.com” <rainwalerharvesling2013@gmail.com>

& Data of No Objection certificates.pdf
379K

hitps://mail.google.com/mailiu/0/? k=4 7e0353c1e&view=pl8search=all&permthid=thread-:1 B40875960140444820&simpl=msg-f: 1840875980140444820
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.l.,_.:.._ of No Cbjectien Cent

ued for granting penmission to

rewetls till date

_ﬂ.u_..z number of No Objection Certificates (NOCs) issued in respect of permission of borewells granted

|S.No NOC [Dateof  Applicant Name |Location [Purpose [ p ¢ “[Remarks (Hany) |
{Reterence No_(lssue (Village/Talu S
L || ISy e N K/District) Status
_ i _m no/ SOM! 127-3-2025 |DMRC {pulbangash |For metra  |borewell 01 borewell was
ICU2C257 3508 melro station |cleaning exisls permitied
b | purpose
2 _n no! SOMI 27-3-2025 DMRC Incarlok For metro |boreweil 01 borewsli was
{ _nr__,muuu___ 3408 Metro stabion [cleaning  |exisls permitied.
i [ purpose
| ) : e EOae e A e eS| ST e
3 [F no/ SOMY 2-6-2025!DMRC pulbangash |For metro  |borewell 02 borewe!l was
CL2025/ 4161 metro stalion |cleaning  |exisls permitted
: hutpose. | ol
< |F nol SDMWY 2-6-2025|DMRC Inderlok For metro  |torewell 02 borewe!l was
_nCmoww_ 4161 Metro station |cleaming eXIsls permitied.
jurpose
_ To augment [NOC i5sucd by N
[ hwater oM Om._.nm
_ Supply in curtently
! (water gefict 02 borevsli prrmirted lor 3
! darea \ yeals subsect 10 condibion
CPWD Type-lil | |inat flewmeter will be
| DURISEC) Satt Quaners 7 mstalied ard reading wall ne
| Assistan! Frpineer Aram Bach sent in DAY
AT 258 1e7Rs  lowicewo  feamerGay | L leveymomn
i = - Toes To m:m:..m_._:z.c.... 1SSLEG by
| | e |pr Oftfice
| supply n Sy
| | waler deficil 02 borewsll permited for 3
| \ area years subject to condition
! i CGRC campus tnat Mowmeter anll be
| DJBSE(C)- Type-Vil DOU mstalled and reading will be
| 052025 26/885. Marg CPWD sent o DM Ofce and CGWA
6 T 1307725 CPWD Qtrs avery manth |
! _ To augment
[No DJBISEM;: water supely  |[NOC issued by
|9/202417970 10 tor hospital  |DM office 02 borewell permussion
1 i | 1080 3062024 Dr BL Kaggcor hosoild Pusa Road Purptse currently graniec - =
= Ko F
_:ue.‘ocna;_é_ NOC 10 be
12073 i Mear Shagpur |To sugment  |issued by 03 number boreweell
1 ] 1" &Mool kA4 _uo:u._uumn _¥ahouth Cotony DDA |Deput Waler supply 1DMNesyy  loermission graned by DM
| { f
{ | ! Tcaugment |NOC tote Applied tor 1 borewe!l
! 3 ! PPVFRA Pusa nsutul(Pusa Insitute  [Water supply [issued by DM peronssion i

'




3/19/25. §:35 PM Gmaii - Fwd: data of ubjeclior certificate issued for granting permission o borewells |=I;l;all.‘. pdf

G}"’['}a §| Rain water <rainwaterharvesting2013@gmaif.coin -

Sele)-L

Fwd: data of objection certificate issued for granting permission to borewells till
date..pdf

1 message

v

SE(C)-06 <acem6.djb@gmail.com> Tue, Aug 19, 2025 at 4:46 Fl
Reply-To: acemb.djb@gmail.com
To: Rain water <rainwaterharvesting2013@gmail.com>

MUNISH KUMAR
SE(C)-7
MU -BLOCK, PITAMPURA

------- - Forwarded message ---------

From: SE(C)-06 <acemb.cb@gmii com>

Date: Tue, 19 Aug, 2025, 4:41 pm

Subject: data of objection certificate issued lor granting permission to borewells till date..pdf
To: cewestdjb <cewesldibi@gmail.corm>

MUNISH KUMAR
SE(C)-7
MU -BLOCK, PITAMPURA

=) data of objection certificate issued for granting permission to borewells till date,.pdf
614K

nups:fmail.google.com/maillu/0/?1k=47e0353c1edview=p'&searcn=all& permimid=thread-l. 18408823063744486768si npl=msg-l 18408823063 74416670




N

SE(OF

3095

Data n[__INo Objoction Cartificatos ianued for geanting pormiasion to borawalls till date

Yo CE(West)

S No NOC Roloronca |Date of Issue JApplicantNama™ " ]~ T Locatlon ‘_.-‘"urnmn ki Prosont Homarks (i any)
No. (Village/ Taluk/Dist -
riet) Status
1 POON WD 1% 11.202) M Do Joy Thoras Rt lonl ol , tather Aeliae Fanswsding .«:v—v."'
QNN 42D {Finepal] Montton Ashiok Vikat purpoies 01 Mot B maet]]
aansy St hinal Distre i Henth-\Wesi)
2 BN W IGW D 15.11 2022 Lareutive Ingineer , DOA | Kuttstary Dwelling | Dnnbing & Ailrve SRRt
MISIAMATE N A/0 o Motune project Divaiun | units Jatar walabagh, |Cther
RS No2 Ashok Vi SRR
Dastnict{Nnith West) .
& ““‘I‘j:"“"m“'l“" 01.102024 Lrecutive Engrver , DDA 1675 Mutlistory Drinking 2 Retive e *-'.I
::‘;;.ﬂ.:-ls. 4981 « Robum projets Boasan Poimiling umits dadige | CQiher !
a3 o ? waliabagh , Athok Vihar [purposes !
Distrct{Narth-West) \
W %2 Mo Bramasi [
4 ia:;?;:iﬁ:::uug 27-11-20214 Grillant Buildtech, Crillont Duld Tech  |Drimking & prmme ey Brimunts |
10163 Shalimar Dagh, 2 Nos. | Pvi L1, 206-308, |Other |
Barewell Square Onie, (-2,  |evrposes
Districty Centre Saket,
New Delin-17 |
5 BDO(NWI Tube- 27.11-2024 Fortis HospItal, AA Wiedicel Supt, Forts |Onmking & I
wellf2024-25/10128- Block, Stalimar Gagh, hosgital, Snatimar  |Cther
0353 3 Nos. Borewell Bagh putpoies
€  |BDO{NW)/Tube- 02-01-2024 | Max Super Speciality FC-50 CED Block, |[Onrking & Aztice i
well/2024-25/9421- Haspital, Shalimar Bagh Other |
ay 2 Nos. Borewell |purposes i
7 |aDoltW)/Tube- 01-10-2024 DDA Sheash Mahal EE[F), ELD-12, Drnking & FYTIT]
aellf2023-25/9581- Park Shalmar Bagh  |Cther
9555 purposes
L] E 21-03-2022 DMRZ Mo Cliice of the Chiel  [Dnnking & At i
Mitan pura Staticn Project Manager/6, |Lther H
Press Englave Roag, (Pu'PoIes
Hear Metro Station, |
Malwiva Nagar, Delni- |
1y ]
9 03-04-2018 Metro Stauon, OnRE, Metro Cranking & Attive \
Haiderpur, 8adh Mor, Station, Haderpyr, |Qiher !
Shalimar Bagh, 2 Nos. Macii tiar, Shalimar |=ureoey Ii
Borewell Bagh |II
1o . 09.04-2018 Maetro Statign, Neta)l DAL, Melra Lrinking & Actice
Subhash Place, Staton, Netaj Qther
Pitamipura, 2 koo Subhash Place, purpae: |
Barewell Fitampura !
|
1l . 15-04-2017 HIU Block Park, EE (Electiical) DDA, |Lrinking Altive
Pramipura, 1 Nos tigar Contre Nursery, |Oiher
Borewell Sectnr-S, Dwarky  |PurRoses
12 . 19-09-2017 GOKV Grid, Sub BOKY Grid, Sub Drnking & Active
statien, #P-1 Crig Stavan, Pi1 Grid  |Ciher
Statiwn and workshon, Station and puvpases
Pitampura, 1 Ho. workstop, faampurd
Sorewel! |
|
13 12-04-2015 S0 'S Shalmar Bagh, | SHO PS Shalimat Dranking % Avtire
Fanlity ho. 59 U Pohce vagh Other
statiun Pullding, purpased
Shalunar Bagh, 1 Mo
Borewel
13 . 08-05-2014 Ambiente Mall, Ammence Mall,  [Oninking & Active
Commercial Comolex, Comwnercial Other
Plot No. 10, B-Clock, Comples, Plat Mg, [eurpases
Shalimar Bagh, 1 Hes. |10, B-Block, Shulunar
Eoreat| Bagh, 1 Nos
garewell )
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o) thiding Beacutiot Engnesr |Drelngl r aetae i
I [itecitizal Doasisn |Sther
i Bl DOA Vikas Minay |aurpases
14 17032012 D Sral Quaner, frazutiva Enpindsr, Deimvirg & ACTve
$hatmartagn, 1tio. | BuldingFroject, (R
i Burewtl s 84131, [Futsoes
| Shalmar Bagh
1? 25-06-2012 P Sl Guanter, Teacute Engneer, |Onnking & e
tnalimartagn 2Nas | Eudding Projent. Other j
Barewell Civision B-133, purposes i
| Shalimar Dagh I[
| 1
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8i1 3!25&:523 PM Gmiail - Data of no objection certificate @ i
e s G l Rain water <rainwaterharvesting2013@gmail.com?
gve yinal ain water <rain g gmail.c

T g e

Data of no objection certificate

harish chander <eeackirarisg@gmail.com=
Cc: rainwaterharvesting2013@gmail.com

Wed, Aug 13, 2025 at 5:13 PM

.ﬂ Scan1111110000.pdf
210K

https:/mail google.com/mailiu/0/?ik=47e0353c1 e&view=pt&search=all&permthid=thread-f:1 840340464917116021&simpl=msg-.18403404648171... 1/
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Gmail - Fwd: Data of No Objection Certificates issued for granting permission to borewells lill date Under EE(D)-082/ 083/ G-‘:i"-_ "

8/19/25. 5:32 PM

Ssle)-8

Fwd: Data of No Objection Certificates issued for granting permission to borewells
till date Under EE(D)-082/ 083/ 084 under SE(C)-8

1 message

Superintending Engineer circle 08 <secircle08.djp@gmail.com= Tue, Aug 19, 2025 at 5:26 PM

To: rainwaterharvesting2013@gmail.com

PFA

------ -- Forwarded message -----—---
From: SUM_400002692235_338009926540_202401 22.pdf <aeem20djb@amail com>

Date: Tue, 19 Aug 2025, 17:07
Subject: Data of No Objection Certificates issued for granting permission to borewells till date Under EE(D)-082/ 083/

084.
To: <secircle08.djp@gmail.com>

Please find herewith the signed copy of NOC.

# NOC Borewells.pdf
— 170K

nltps:#/mail.google.com/mailiu/0/?ik=47e0353c1e&view=pldsea reh=all&permihid=thread-I:1840884825471307506&simpl=msg-{ 184088482547 1207306

<.
(19)
T]a!l Rain water <rainwaterharvesting20T3@gmail.com>
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Data of No Objection Cer

Total number of No Objection (

S.No NOC Da
Reference No.|lss

1 NA




3102
D

FRi gl B see)~9

1%& \ OFFICE OF

THE EXECUTIVE ENGINEER (D)-092&093 &t
DELHI JAL BOARD: NCT OF DELHI h AT,

| NEAR DWARKA WTP, DWARKA, NEW DELHI-110075 | :
| | | =
No:- DIB/E E (D)-092/2025-26/ T cos i e _""T

" (D)-092/ /Foo to Fof Dated:- 91{eg | 90 25
Executive Engineer (DPD-4),

Delhi Development Authority,

Central Nursery, Sector-5,

Dwarka, New Delhi-110075

- o
i DELHI JAL BOARD

Subject: Permission for extraction of ground water,

With reference to your application on above mentioned subjectand case was put up to the
District Advisory Committee of South West District. The meeting of District Advisory Committee
dated 13.05.25 and approved by District Advisory Committee vide minutes of meeting F.No. DC/
SW/ SDM(HQ)/D.A.C/096432403/2024/40436 dated 26/05/2025 for extraction of ground
water through New bore well. The terms & conditions of permission for extraction of ground
water through bore well are given as below:-

1. The applicant (DDA) may abstract up to 50 KLD (50 Kilo litre per day) of ground water

through new tube well only, No-additional ground water abstraction structures to be

constructed for this purpose without prior approval of the advisory committee.

2. The tube well to be fitted with water meter by the Delhi Development Authority by own cost
and monitoring of ground water abstraction to be undertaken accordingly on regular basis j.e.

daily/monthly basis.

3. The ground water quality to be monitored twice in a year during pre-monsoon and post
monsoon periods.
4. The permission for ground water withdrawal is valid for a period of two years only from date
of installation. The applicant shall apply for renewal of permission before expiry of the same.
5. The applicant shall use the ground water after flushing and disinfection of the ground water.
6. The ground water shall be used for other domestic purpose only (for bathing and washing),
7. Periodical inspection will be conducted by CGWA for ascertaining the water quality from
bore well.
8. After receipt of the permission, the society will get the water sample tested from D|B laboratary
and submit the report within a weelk time to the office of undersign and DM (SW) Kapashera.
- 9. The quality of water shall he tested in Delhi Jal Board's Laboratory and if the water quality of
ground water is not fit, the permission is liable to be withdrawn.
10. The applicant will submit the monthly consumption of the ground water to the office of
ZRO(Dwarka);’EE{D]-D‘JZ Najafgarh, Delhi Jal Board an‘d office ofDM[SW? Kapashlem_b |
11. The Rain Water harvesting structure should be functional and the applicant will submit the

functionality certificate & photographs before monsoon.
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i db
) that may be impose y the
licant shall also follow any new condition et P wjth{..,‘
TRl GWA/D]B/Committee etc. in future. The a t,
department/ C

ndition
permission in the event of violation of any co

eriod of two years ang g
Therefore, DDA has been allowed to install new bore well for the p

tion please.
tagging of the same shall be intimated within 15 days of installa P

Sd/-
(Satish Kumar)
EE (D)-092 & 093

Copy To:
L CE(South) . for your kind information
20 CE(Gw) i -do-
3 SE(C)-09 ! ~do-
4. SDM(HQ) Kapashera: -do.
5. ZRO(SW) 1 : for levy of necessary charges as per DJB policy, ifany
6. EE's Copy,
-—-?———off ice Copy.

.09

\ il
EE(D)-092 & 093
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Data of No Objection Certificates issued for granting permission to borewells till date

Total number of No Objection Certificates
(NOCs) issucd in respect of permission of
barewells granted

Sécey-
QUM

S0 NOC Reference No. Date of Issue |Applicant Location Purpose Present Remarks (Ifany)
Name (Village/Taluk/District) Status
1 | DJBIEE(D)-092/2025-26/700 lo 706 21/06/2025 |[DDA Triveni Height society, |Washing/Bathing/dom |Installation not
- |Pocket-2, Sector-16B, estic uses done yet
Dwarka, New
Delhi-110078
21E 1i0.DC/ISWISDM(HQ)/D.A.C/09 |26.5.2025  |Paradise The Delhi State Indian | Washing/Bathing/dom |Installed
6432403/2024/40436 dated Apariment  [Bank's CGHS Ltd. (Reg estic uses
26.5.2025 No. 641-GH)
(Paradise Apartments),
Dwarka Seclor 9
3|+ .DC/ISWISDM(HG)/D.A.C/09 |26.5.2025 Manzil Manzil Co-operative Washing/Bathing/dom |Installed
6432403/2024/40436 dated Co-operative |Group Housing Society estic uses
26.5.2025 Group Ltd.
Housing Dwarka Sector 9
Saciety
E.i4o.DC/SW/SDM(HQ)/D.A.C/09 (26.5.2025 Gayatri Co-operative Washing/Bathing/dom | Installed
6432403/2024/40436 dated mmﬁz _ Group Housing Saciety estic uses
o-operative B,
26.5.2025 Group Housing |Limited
4 Saciety Limited |Dwarka Sector 9
£ MNo.DC/ISW/ISDM(HQ)/D.A.C/I09 [26.5.2025 Shree Radha Washing/Bathing/dom | Installed
6432403/2024/40436 dated Cooperative Group estic uses
26.5.2025 Shree Radha |1 ,6ing Society
Cooperalive ferte
Group Housing |Limited
5 Society Limited | Dwarka Sector 9
F No DC/SWISDM(HQY/D.A.C/I09 |10.6.2025 ‘|IBharat Petroleum Fire Fighting Installed
6432403/2024/44288 dated Bharat Corporation Limited, A
10.6.2025 Petroleum — 1Govt, of India
Coporation e o rorises Bijwasan
Limited, A : ) o
Govt of India  |installation, Bijwasan
¥ i Enierprises New Delhi
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F.No.DC/SW/SDM(HQ)/D.A.C/09
6432403/2024/44288 dated
10.6.2025

10.6.2025

Animal
Quarantine and
Certification
Service

(AQCS),

Animal Quarantine and
Certification Service
(AQCS), _
Kapashera

Washing/Bathing/dom
estic uses

Installation not
done yet
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Data of No Objection Certificates issued for granting permission to borewells till date

Total number of No Objection Certificates
(NOC:s) issued in respect of permission of

borewells granted

Sécey+p

h AT NOC Reference No. Date of Issue [Applicant Name |Location Purpose Remarks (1f any)
s Present
(Village/Taluk/ Stat
District) it
1 No NOC issued from No NOC issued
D102 from D102
2 No NOC issued from NIA N/A N/A NIA N/A Nil
EE(D)-101
3 EE(D)-103/SE(C)-10. 09.06.2025 |Eros Hatel, kalkaji AC-51, |Hotel use NOC issued |NOC issued by
Ref No. Nehru Place South -East  |purpose District Level
DJB/SE(C)-10/2025-26/13 New Delhi advisory

7 dt. 09.06.2025

committee held
under
chairmanship of
Districts
Magistrate
(South-East)
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Rain water <rainwaterharvesting2013@gmail.com=

g mail
T SECC) -

No Objection Certificates issued for granting permission to borewells till date
1 message

SE(C)-XI <ace.m11.djp@gmail.com> Tue, Aug 19, 2025 at 5:44 PM
To: Rain water <rainwaterharvesting2013@gmail. com>, Chief Engineer South <cesouth.djb2024@gmail.com>

Cc: eed113djb@gmail.com, eed112.djb@gmail.com

Sir, Please find enclosed attachment.

Thanks & Regard
Olo

Superintending Engineer (C)-XI
Delhi Jal Board

"ﬂ Document 55.pdf
528K

hitps://mail.google.com/mail/u/0/?ik=47e0353c1e&view=pl&search=all&permlhid=lhread-: 1840886019349741 897&simpl=msg-f:18408860193447.11897
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Data of No Objection Certificates issued for granting permission to borewells till date

Total number of No Objection Certificates (NOCs) issued in respect of
permission of borewells granted

S.No. | NOC Reference | Date of Issue| Applicant Location Purpose Present Remarks (If
No. Name (Village/Talu Status any)
k/District)
1 DJB/SE(C)- 04.06.2025 | Indraprastha | Sarita vihar, Domestic Installed 05 Borewells
10/2025-26/132 Apole Mathura
; hospital Road
{ < - Y
(&2

v~
SE(F(H

EE(D)-111/117/118
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Data of No Objection Certificates issued for granting permission to borewells till date

Total number of No Objection Certificates (NOCs) issued in
respect of permission of borewells granted

S. No.| NOC Reference | Date of Issuc| Applicant Location Purpose Present Status | Remarks (1T any) |
Na. Name (Village/Taluk/ |
District) '
[ 4 DJB/SE(C)- 04.06.2025 | West Centeral | Railway Colony| Domestic Installed 01 borewell |
10/2025-26/132 railway |
BDO(South)/2025| 18.06.2025 International MG Road, Domestic Yet to installed 01 borewell 11
/876-888 Monitoring | Metro Piller no '
2 Station, Dept of| 141, Gadaipur .

Telecommunica Delhi
tion ',

I -

)

L \MKJM‘//
SE(C)XlI EE(D)-112/113/1115/116
/
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OFFICE OF THE WETLAND AUTHORITY
DEPARTMENT OF ENVIRONMENT, GOVT. OF N.C.T. OF DELHI
“C” Wing, 6™ Level, Delhi Secretariat, |.P. Estate, New Delhi — 110002
Tele- 011-23392736, Email : ceodpgsenv.delhi@nic.in
Website: http://dpas.delhigovt.nic.in

F. No.F5(16)/WA/WB/DIRECTIONS/2023-24/ ’5‘1& ~279%. Dated: 1D\|0\)_Q;'J_L1

MINUTES OF THE SIXTH MEETING OF THE WETLAND AUTHORITY OF DELHI,
GNCTD HELD UNDER THE CHAIRMANSHIP OF CHIEF SECRETARY, DELHI ON
FRIDAY, 09.08.2024 AT 3:00 PM.

Sixth meeting of the Wetland Authority of Delhi (WAD), GNCTD was held under
the Chairmanship of Chief Secretary, Delhi with the members of Wetland Authority and
water body owning agencies/their nominees looking after management of water bodies on
Friday, 09.08.2024 at 3:00 PM in the Conference Hall- 2, Delhi Secretariat Building, New
Delhi. List of participants is annexed as Annexure A.

With the permission of the Chief Secretary, the Member Secretary of the Authority
Dr. Suneesh Buxy, CEQO, DPGS welcomed the members of the authority and highlighted
the main issues taken up by the authority in previous meetings.

Thereafter, Dr. K.S. Jayachandran, Spl. Secretary (Environment) gave a
presentation on the progress made in conservation and management of Wetlands as well

as the action taken in pursuance of previous meeting of the Authority.

The Authority was briefed about the judicial directions towards protection of water
bodies such as Hon'ble Supreme court of India’s orders in Writ Petition (s) (Civil) No(s).
230/2001 directing protection of water badies in compliance with Wetlands (Conservation
and Management) Rules, 2017. Similarly Hon'ble NGT, in OA No. 325/2015, (Lt. Col.
Sarvadaman Singh Oberoi Vs. Union of India & Ors.) had directed preparation of action
plans for restoration of all wetlands, and observed that there can be no dispute that water
bodies play significant role in recharge of ground water, preventing soil erosion,
harnessing rain water and maintaining micro-climate in area, and need for conservation

and protection of water bodies is thus obvious.



- e S ——— ,_..____._3.,1.1 1

The statutory duties of the Authority under the Wetland Rules-2017 including its mandate

was apprised to the members of the Authority. The progress made so far against these

statutory duties were apprised to the Authority as presented below:-

1.1

1.2

2.1

22

3.1

Listing of Wetlands

The Authority has so far listed 1045 Wetlands in Delhi based upon the reports of
Court Commissioner (Water Bodies), Hon'ble Delhi High Court and Departmental
submissions and UID numbers were allotted to 1045 water bodies.

The listing of the second tranche of 322 water bodies reconciled through satellite
imagery of GSDL, Jal Shakti Ministry's First Census Report is in progress. The
authority directed that the listing be completed expeditiously.

[Action: Wetland Authority of Delhi]

Preparation of Brief Documents

The Authority was briefed that 710 brief documents has so far been prepared in

coordination with the land owning department.

Chief Secretary, Delhi directed preparation of brief documents for 674 water bodies
which have been ground truthed recently so that their notifications can be
examined.

[Action: Wetland Authority of Delhi,
District Magistrates and Land owning departments]

Recommendation of Wetlands for reg utatipn

It was informed that Technical Committee consisting of six wetland experts was

formed on 01.07.2021 and so far seven meetings were held and as a result 20
water bodies were prioritized for immediate notification. The authority directed that

the prioritized water bodies should be processed for immediate notification.

[Action: Wetland Authority of Delhi]




4.1

4.2

4.3

4.4

45

8.0
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>

Notification

It was briefed that draft notification of three water bodies such as Sanjay Lake,
Smriti Van (Vasant Kunj) and Tikri Khurd Lake were sent to DDA for comments.
DDA had replied that that area of Sanjay Lake and Smriti Van (Vasant Kunj)
already notified under Forest Act 1927.

[Action: DDA]

Chief Secretary queried about the said notifications and asked DDA to confirm
whether final notification under Forest Act has been completed.

Draft notification of the fourth wetland which is Welcome Jheel, was sent to MCD

for comments and their comments are being examined.

It was decided that notification of pricritized water bodies be expedited so that their

long term protection is ensured.

Additional Chief Secretary (IFCD) mentioned that the comments from the land
owning agencies on draft notification should not be open ended and should be time
bound given a period of 30 days so that the notification of prioritized water bodies

can be expedited.
[Action: Wetland Authority of Delhi]

Comprehensive Digital Inventory

It was briefed that the Govt. of India web portal acts as single point access system
that synthesizes information on wetland sites, projects, initiatives and trainings. Till
now 473 Brief Documents has been uploaded on Wetlands of India portal, by the
Wetland Authority.
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Restoration Actions

The Authority was briefed that restoration actions are encouraged and monitored in
coordination with 16 water body owning agencies. Out of 1367 water bodies, all the
water bodies were ground truthed and it was found that 674 water bodies were
found existing on the ground. In terms of the land owning department, DDA hosted
the largest number of water bodies (822), while in terms of the district-wise
distribution, South West district had the maximum which is 216 number of water
bodies. The breakup of remaining 693 water bodies was also briefed to the
members of the Authority

The Hon'ble High Court of Delhi in Hon’'ble HC WP (C) 7584/2018) order dated
08.04.2024 had directed Revenue Department to prepare estimates for restoration

of water bodies after ground truthing for which the time lines were 30.05.2024.

Chief Secretary directed IFCD Deptt. to undertake the rejuvenation of 674 water
bodies on a war footing, and District Magistrates should ensure compliances of the
Hon'ble Delhi High Court .

[Action: IFCD & District Magistrates]

The budgetary funding for restoration of water bodies may be sourced from the
Gramodaya Scheme as far as urban areas are concerned; while DVDB can fund in

areas where Gramodaya Scheme will not be able to fund.

[Action: District Magistrates & Development Deptt.]

The Hon'ble Delhi High Court had also directed that appropriate measures shall be
taken for making entries of water bodies in revenue records by assigning
responsibilities of each of such water body to specific officer, who shall visit such
water body every fortnight to ensure its upkeep and proper maintenance. District
Magistrates were directed to ensure complete action in this regard in letter and

spirit.

[Action: District Magistrates]
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The District Magistrates were also directed to explore public participation for
operation and maintenance activities of water bodies in accordance with direction
of said Hon'ble High Court order.

[Action: District Magistrates]

The Hon'ble Delhi High Court had also held Committee responsible for ground
truthing and rejuvenation of these water bodies and execution of projects at ground
at District Level for each of 11 Districts consisting of: District Magistrate, Revenuse
Deptt. GNCTD; Deputy Commissioner, MCD (in case of NDMC include Secretary
NDMC; and in case of Delhi Cantonment Board include CEO Delhi Cantonment
Board); Superintendent Engineer DDA, Superintendent Engineer DJB and
Superintendent Engineer |1&FC Deptt.

The District Magistrates were directed that completion of the restoration of water
bodies has to be ensured through the District Committees formed by the Hon'ble
Delhi High Court order dated 08.04.2024 (W.P(C) No. 7594/2018) and it shall be
ensured without fail that the work is completed after removal of encroachment
before 31.12.2024.

[Action: District Magistrates in coordination with land owning departments]

Special Secretary (Environment) also presented Hon'ble National Green Tribunal's
order dated 01.06.2020 (OA No. 325/2015) regarding restoration/creation of model
ponds wherein all District Magistrates were directed to ensure as far as possible
atleast one pond/water body must be restored in every village. Seven Districts has
already identified118 wetlands so far and the remaining District Magistrates was
directed to comply with Hon'ble NGT's direction. The identified model ponds shall
be monitored by the District Magistrates.

[Action: District Magistrates]
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Directions to land owning agencies under Wetlands (Conservation and

Management) Rules, 2017.

One of the statutory duties of Wetland Authority of Delhi is to issue necessary
directions for conservation and sustainable management of wetlands to the
respective implementing agencies. Draft directions to ensure that certain activities
(encroachments, C&D/sewage disposal, permanent construction) shall be
prohibited within wetlands, and that prohibited activities are taken cognizance of,
swiftly acted upon and removed, if needed through existing mechanisms of STF for
encroachment removal. The Authority discussed the draft direction and approved
the same.

[Action: Wetland Authority of Delhi]
Pr. Secretary (Environment) also felt that the work estimation of restoration should
be based upon low cost restoration techniques completely in line with the
restoration guidelines released by CPCB and Ministry of Jal Shakti and highly
capital intensive activities such as concretization and boundary wall construction
should be avoided.

[Action: IFCD & District Magistrates]

GSDL was directed to purchase DGPS and give necessary training to the District
Magistrates so that water bodies are properly geo-fenced and referenced. Pr.
Secretary (Environment) informed that DPCC should also do the procurement of

DGPS and provide to District Magistrates.
[Action: GSDL & DPCC]

Protection of Major Wetlands

Tikri Khurd :

DDA is already under Hon'ble NGT directions to remove encroachments and
undertake beautification of the water body. DDA has undertaken several
encroachment removal drives, and as per information available with the authority 2
bighas land (2000 Sg. yards) of encroachment have been removed. DDA was
directed to submit the total area of encroachments in the lake and the

encroachment removal plan.

[Action: DDA]
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Najafgarh Jheel :

Additional Chief Secretary (IFCD) mentioned that there are three drains from
Haryana emptying polluted waters into the Najafgarh Jheel and IFCD had written a
letter in this regard to Haryana State Govt. He desired that the comments of IFCD

be also factored in future deliberations on the issue.

Bhalswa Lake :

DDA is already under directions of Hon'ble NGT case OA No. 105/2021 disposed
off on 21.05.2021 to plan remedial measures needed to be undertaken by

concerned department:

1)  Cow dung from diary owners into storm water drain into laké‘h\to damage
storm water drain - Interceptor drain to intercept incoming dung into
supplementary drain (DJB)

2) DJB was constructing RCC box drain for trapping (2022)

3) Repair of damaged storm water drain by PWD

4)  Construction of damaged boundary wall by DDA along Bhalswa dairy
village

It was informed that Hon'ble Delhi High Court is also monitoring the rejuvenation of
Bhalswa Lake in OA No. 105/2021 where the Hon'ble High Court directed the
Chief Secretary to take note of the newspaper reports pertaining to drying up of
Lake Bhalswa and threat of encroachment in the said area.

DDA, DJB and PWD were directed to expedite necessary actions and submit
action taken reports and ensure compliance to Hon'ble NGT and Hon'ble Delhi

High Court's directions.
[Action: DDA, DJB & PWD]
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Grievance framework

The Authority was informed that Grievance Committees were constituted in every
District vide Authority's order dated 01.07.2021 with the mandate as a mechanism
for hearing the grievances raised. by the public on wetlands falling under their
respective jurisdiction. Major Grievances related to water bodies was briefed to the
Authority and are presented as below alongwith concerned districts:-

« Mamoor pur (District: North)

* Ghewara ((District: North West)

* Hiranki (District: North)

* Prasad Nagar Lake (District: North)

» Pooth Khurd (District: North)

» Holambi Khurd (District: North)

= Lam Pur (District: North)

» Najafgarh Jheel (District: South West)

=  Mayapuri (District: South West)

* Ashoka Park, New Friends Colony (District: South East)

» Mundka (District: West)

The major issues in these water bodies were sewage discharge and solid waste
dumping. District Magistrates were directed to take up such disturbed water bodies

on priorities for restoration.

[Action: District Magistrates]

To deal with the manpower shortage in the Wetland Authority of Delhi, the
Authority requested the Services Department to post one Section Officer and one
Assistant Section Officer on diverted capacity.

[Action: Services Department]

The Authority approved the proposal to engage an institution, organization or
public agency, to assist the authority in coordination, monitoring of implementation
of action plans through various line departments, undertake measures for
enhancing awareness within stakeholders and local communities on values and

functions of wetlands

[Action: District Magistrates and All land owning agencies]
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9.5 Pr. Secretary (Environment) the Vice Chairman of the Authority reiterated that
District Magistrates need to be proactive and utilize the existing mechanisms such
as District Committees constituted by the Hon'’ble High Court as well as the
statutory institutional mechanism of District Grievance Committees constituted by
Wetland Authority of Delhi vide order dated 01.07.2021.

8.6  Concluding the meeting, Chief Secretary directed that 674 water bodies existing on
the field are now the immediate priority and they shall be geo tagged on a mission
mode in one month incorporating all boundary coordinates alongwith the Khasra
Numbers and ensure restoration of the water bodies as per Hon'ble Delhi High
Court.

[Action: District Magistrates]

9.7  Chief Secretary further directed that the District Magistrates shall be the custodian
of the water bodies and ensure that the directions of the Authority as well as the
crucial order of the Hon’ble Delhi High Court dated 08.04.2024 (WP (C)
7594/2018) are complied with, in the letter and spirit, without fail.

[Action: District Magistrates]

The meeting ended with thanks to the Chair.

lo /!a??o2¢/
Member Secretary
Wetland Authority of Delhi

F. No.F5(16)/WA/WB/DIRECTIONS/2023-24/ 3G - 32-9 § . Dated: |0))0\)0)Y -

To,

1. Vice Chairman, Delhi Development Authority, Vikas Sadan, INA, New Delhi (Member)

Commissioner, MCD, Sth Floor, Dr. SPM Civic Centre, Minto Road, Delhi- 02 (Member)

3. Commissioner-cum-Secretary (Dev.), Development Department, GNCTD, Under Hill
Road, Delhi-110054 (Member)

4. Secretary (Revenue)/Divisional Commissioner, Revenue Department, GNCTD, 5, Sham
Nath Marg, Delhi-54 {Member)

5. The Pr. Secretary (Environment), Department of Environment, Govt. of NCT of Delhi,
Delhi Secretariat, New Delhi (Member) _

6. The Pr. Secretary (PWD), Public Works Department, Govt. of NCT of Delhi, Delhi
Secretariat, New Delhi(Member)

]
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The Pr. Secretary (I&FC), Irrigation & Flood Control Department, GNCTD, Under Hill
Road, Delhi- 54 (Member)

The Secretary (Deptt. of Fisheries), Fisheries Department, GNCT of Delhi, Under Hill
Road, Delhi- 54 (Member)

The Secretary (UD), Depit. of Urban Development, Govt. of NCT of Delhi, Delhi
Secretariat, New Delhi (Member)

The Secretary (Tourism), Department of Tourism, Govt. of NCTD, Vikas Bhawan-ll,
Delhi (Member)

The Chief Executive Officer, Delhi Jal Board, Govt. of NCT of Delhi, Varunalaya,
Jhandewalan, New Delhi {Member)

Principal Chief Conservator of Forest, Govt. of NCT of Delhi, Vikas Bhawan, New Delhi
(Member)

All District Magistrates, Govt. of NCT of Celhi .

Addl. PCCF of the regional cffice of Ministry of Environment, Forest & Climate Change,
Lucknow (Member)

Member Secretary, Delhi Pollution Control Committee, GNCTD, ISBT Building,Delhi
(Member)

Director, Delhi Zoo, Z&logical Garden of Delhi, Mathura Road, New Delhi (Member)
CEO, DPGS, Department of Environment, GNCTD, C-Wing, 6th Level, Delhi Secretariat
Building, New Delhi — 110002 (Member)

Member Secretary, Biodiversity Board of UT, Delhi (Member)

CEO, Delhi Cantonment Board, Kirby Place, New Delhi (Member)

Sh. Manu Bhatnagar, Pr. Director, INTACH, 71, Lodi Estate, New Delhi-110003
(Member)

Prof. S.K. Singh, Delhi Technological University (DTU), Shahbad, Daulatpur, Bawana
Road, Delhi-110042 (Member)

Sh. I.H. Khan, PCCF (Retd.), E-87/1, Abul Fazal Enclave-l, llird Floor, Jamia Nagar,
New Delhi-110025 (Member)

Dr. Man Singh, Professor & Project Director, Water Technology Centre, Indian
Agricultural Research Institute (IARI), Janak vihar, Pusa, New Delhi- 110012 (Member)
Managing Director, Geo Spatial Data Ltd. (GSDL), Govt. of NCTD, Vikas Bhawan-Il,
Delhi (Member)

Head of Delhi unit of CGWB, Central Ground Water Board, New Delhi (Member)
Superintending Archaeologist, Archaeological Survey of India, GPO Complex, Block-D,
Ilird Floor, Puratatva Bhawan, INA, New Delhi — 110023 (Member)

Director (Environment), Govt. of NCT of Delhi, Delhi Secretariat, New Delhi-110002
(Member)

Director General, CPWD, A-Wing, Room No.- 111, Nirman Bhawan, New Delhi-110011
Secretary (ACL)-cum-HOD (Archaeology), GNCTD, Department of Archaeology,
Vikas'B' Block, Il floor, Vikas Bhawan-2, Upper Bela Road, Civil Lines,Delhi-110054
Managing Director, DSIIDC, N-36, Bombay Life Building, Connaught Circus, New Delhi
-110001

CEO, DUSIB, GNCTD, 'C'Wing,4th Floor, Vikas Bhawan-ll,Upper Bela Road, Civil
Lines, Delhi-54

C.E.O, Delhi Wakf Board, GNCTD, Vi
Road, Delhi- 54

Vice Chancellor, Jawaharlal Nehru University, New Delhi — 110067

Director General, Archaeological Survey of India (ASI), Dharohar Bhawan, 24- Tilak
Marg, New Delhi-110001

Registrar, Indian Institute of Technology (IT), HauzKhas, New Delhi — 110016

DCF. South Forest Division, Near Karni Singh Shooting Range, Tuglagabad, Delhi- 66
DCF, North Forest Division, Kamla Nehru Ridge, Delhi- 07

DCF, West Forest Division, Mandir Marg, Delhi- 60

DCF, Central Forest Division, Kamla Nehru Ridge, Delhi-07

kas Bhawan-ll, A-Wing, 7th Floor, Upper Bela
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40. Sh. Sanjay Kumar Khare, Chief Engineer (HQ & QAC)/ Nodal Officer, Water Bodies,
DDA, E-3, Ground Floor, Vikas Sadan, INA, New Delhi-110023

41, Sh. Anil Kumar Gupta, Chief Engineer, MCD/(Nodal Officer, Water Bodies), 9th Floor,
Dr. SPM Civic Centre, Minto Road, Delhi — 110002

42. Sh. Anil Bharti, Superintending Engineer/Nodal Officer (Water Body), Delhi Jal Board,
A-Bldg, Varunalaya, Jhandewalan, Delhi = 110005 .

43. Sh. Manoj Garg, Superintending Engineer, DC 2, CPWD, Nodal Officer, Water Bodies,
CPWD, Vigyan Bhawan Circle, New Delhi- 110011

44. Superintending Engineer, Nodal Officer, Water Bcdies, Delhi Urban Shelter
Improvement Board (DUSIB),Office of the Executive Engineer, C-11, DUSIB,
First Floor, Circle Office Building, Rana Pratap Bagh, Delhi-110007

45. Sh. Pawan Aggarwal, Executive Engineer (CD-12)/Nodal Officer-Water Bodies, DSIIDC,
DSIIDC Site office, Auchandi road, Bawana, Delhi-110039

46, Executive Engineer-civil/Nodal Officer- Water Bodies, Jawahar Lal University (JNU),
New Delhi — 110067

47. Sh. K.K. Tripathi, Executive Engineer (CD-ll), Neodal Officer, Water Bodies, Indian
Institute of Technology (IIT), Hauz Khas, New Delhi — 110016

48. Sh. Kulveer Singh, AGM (Civil), NTPC Ltd., Badarpur Tharmal Power Station, Mathura
Road, New Delhi -110003

Copy to:-
1. Divisional Commissioner-cum-Secretary (Rev.), Rev. Deptt, GNCTD, 5, Sham Nath
Marg, Delhi-54

2. OSD to Chief Secretary, 5th Level, A-Wing, Delhi Secretariat, New Delhi-110002
3. PS to Pr. Secretary (E&F), Environment Deptt., GNCTD, 6th Level, C-wing, Delhi
Secretariat, New Dlhi-110002

ot —
*‘!o/}o”ﬂ?—r&'
Member Secretary

Wetland Authority of Delhi
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= | . LIST OF 37 NUS. WATER BODIES
[ . Annexure g
t Capacity of
S. | Revenue Arca i oy Actual Date of
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1 1 4 : "45'21.93"] 28,86 "
1| central | 991 Sajta Burarl () 5.42 13 Tokal dra 1500 2874521.93°N I I7'11'28.86°E 22-Feb-22
2| cenmi | fons |OUISALE Kamalolr | g, 19812 1% 2952306°N | TTITASEEE 400 KLD 24.1an-22
Majra Burari (3) __as per kazhoni o
3 | MewDelhi | NA Todapur 269 114 (E-13) 28°37.334'N 77°09.572'E S50 KLD 20-May-22
a| mNomh | 161 (brahimpur (a) 102 113/2310) 2576631 68'N 7771043 53'E 150 41D 28-Jan-22
9/3(2-16) 4(04-16) 7(04-
North N 7 " 48'43,196" ‘9626 Lol
5 1t 205 angal Thakran {c] 533 = | et aios- 16 ictata (700 |- T 0 43198 N| 7709626E 2140122
|
6| momh | 155 Hiranki {a) a00 532,535(12-13) 28"48'3.01°N 77°10'52 63°E 300 KLD 03fen-22 |
7 North 240 Siraspur (a) 4,66 162 [14-10) 28'45'42.07°N 786,73 300 KLD | 03:Feb-22
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: 1 (14-171 63(8-15]
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12 | North West | 335 Ladpur a3 || TR 2:';2' /00| oge s 11470°N | 76°59'S0347°E 29.5ep-24
13 | North West | 303 Ghowara ER) 212111-13) JR Al 52567 N 76" 59'43 661" E - 29-Sep-24
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15 | Northwest [ 384 | Mohd. Pur Maijri (c) 456 18/26 (13-8) 25° 43 38.317°N | 777 2'24.1957E 250 KLD 30-Sep-22
16 | South West | €68 13Marpur Kalan-1 236 B56(7-15) 75°352351°N 10'15.4" € . 22-Feb-22
17 | South wast| 620 Daulat pur 200 £1{06-12) 28°32'35.78°N 76°57'20.19°€ 150 KLD 28-jan-22
18 | south west | 636 Dhool Siras (a) 2.94 72/718-9) 2873316.73°N 77156 04°E 150 KLD 20-Jun-22
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S |
20 | south west| 611 Chhawala 467 18914-17) 28347 BN 77'0'30 00"E 300 KLD 0 Map22 |
21 | SouthWest | €04 Bindapur 402 £05{12-17) wrasar 0N | I7°4°25.28°E 300 KLD 21-Feb-22
22 | Southwest | 684 Ihatikra 640 £4(19-4) 29'312058"N 76'57'49.15°C 400 KLD 20-May-22
23 | southwest| 613 Chhawala 4.00 215(12:8) 28'33'54.23°N 77°0'16.55"E 300 KLD 20-May-22
K 44
24 | seuthwest| 837 Taipur Khurd gaz | BB lﬁ';ft_:c"s' ol | ee3raaN 11 04TAEE SSOKWD | 20-May-22
25 | South West| 608 Chhawla (B) 1.70 192(5-15) 28 33'52540°N | 770 7.603"E 300 KLD 21-May-22
55/13(4- 14144 2-9)10(4-
26 | South west | 871 | Hastsal (pantly) 7774 (b) 733 Emm'.o-zn!{s- Stotal=(22] 28°ITHETLN 77'320.06"E 400 KLD 20-May-22
1 19|
27 | South West| 738 Mitraon-2 PR [o) 188(8-15) 83622 71° N 76°56'59.73" | 400 KLD 20-Feb-23 l
28 | south west | 703 Kair 2.42 25/2(7-4) 78°37°11.499" N | 76'55'10.943"E | 300KLD o6-Apr-23 |
201 outn. | con | MR INSkangah) | g gy 7 f- SeTERS VAN (NcarNeela | geqyi2 g7 7794279 Mgz |
= Sanjay Van . Hauz) - |
30| South | 4a8 Chandan Hola 0.56 160-161 (01-07) 7828897 77°10'54.93"E 300 KLD 20-May-22 [
1
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£31, 652, 637 ¢ ' |
T00 min —
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3| west 300 Neelwal (5] 268 B5(08-11) 26%A0'5.28"N 76°58'47 64"E 150 KLD 10-Feb-22
1
35| west 511 Tikari Kalan [d) 133 481(04-01] 2§%40'58.97"N 76'58'25.01"€ 300 KLD 04-Aug-22
6| West 915 Tikari Kalan (f) TR b ‘:' NG peggassan 76°57'58 89°E 150¥L0 20-May-22
37| west 890 Mundia (c | 5.45 190/1 {15-5) 23°81272°N 7714292 00 KLE 15-Feb23 |
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LIST OF LAKES

Annexurgf!
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& fAfTed §TT /| E-File.No. CGWA-21/12/2025-CGWA — 35\ @
T HIFI / Government of India
STt AfFa #ITerG/ Ministry of Jal Shakti

S EATYS, AT faer v a7em w@aor fasmeT Department of Water Resources, River Development &
Ganga Rejuvenation.
AT 35T WITEHoT/ Central Ground Water Authority

ACHTAIRCH FHg, HEIE ITen A9, gl @, 7% el -110016/ CSMRS Campus, Olof Palme
Marg, Hauz Khas, New Delhi 110016.

Date:20.08.2025

To,

The Commissioner,

Municipal Cooperation, Sector-17,
Chandigarh-160017

Subject: Nomination of Nodal Officer for monitoring various activities under Ground Water
Regulation by CGWA -Reg

Sir/ Madam,

Central Ground Water Authority has been constituted under Section 3 (3) of the Environment
(Protection) Act, 1986 to regulate and control development and management of ground water resources
in the country with following powers:

1. Exercise of powers under section 5 of the Environment (Protection) Act, 1986 for issuing
directions and taking such measures in respect of all the matters referred to in sub-section (2)
of section 3 of the said Act.

2. To resort to penal provisions contained in sections 15 to 21 of the said Act (as amended vide
Jan Vishwas Act 2023).

3. To regulate and control, management and development of ground water in the country and to
issue necessary regulatory directions for the purpose.

4. Exercise of powers under section 4 of the Environment (Protection) Act, 1986 for the
appointment of officers.

As per the directions of NGT vide various orders in O.A No 728/2023 and O.A 694/ 2023 Following
activities of State Ground Water Authorities are required to be monitored regularly by CGWA

Practices followed by State for Ground water Regulation

Issuance of NOCs

Action against lllegal borewells

Aligning of SGWA guideline with the guidelines of Ministry of Jal Shakti

Imposing of Penalty for non-compliance of conditions laid therein NOC issued.

Prevention of Groundwater contamination and safe drinking water supply in affected areas.

OB Liny

In the above context, it is requested to nominate and share the contact details of Nodal Officer from
State Ground Water Authority under your jurisdiction for coordination and liaison with Central Ground
Water Authority. Nomination may be communicated by 31st Aug 2025.

Yours faithfully,

—320]g( 2%
(Pratul Saxena)
Member Secretary
Copy to:
1. The Regional Director, CGWB, NWR, Chandigarh with the direction to follow-up.
2. Chandigarh Municipal Corporation, Home Secretary,4th Floor, UT Secretariat, Sector 9,
Chandigarh-160009

Qa—-
—30(€l 3
(Pratul Saxena)

Member Secretary
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§ fAfTerer T@a / E-File.No. CGWA-21/12/2025-CGWA ~342_
R R / Government of India
ST AfFd FATA/ Ministry of Jal Shakti

S AT, A fasrd Ug 379 WIATOT @M/ Department of Water Resources, River Development &
Ganga Rejuvenation.

Fard §sTel FITAIuT/ Central Ground Water Authority

HCHTANRCH F94d, HEF 9Tea AT, gior @rF, 73 e -110016/ CSMRS Campus, Olof Palme
Marg, Hauz Khas, New Delhi 110018.

Date: 20.08.2025

To

The Special Secretary (Env&Forest)
Room No. 306, Varunalaya,
Phase-ll, Jhandewalan, Karol Bagh,
New Delhi-110055
ceodelhi.dib@nic.in

Subject: Nomination of Nodal Officer for monitoring various activities under Ground Water
Regulation by CGWA -Reg

Sir / Madam,

Central Ground Water Authority has been constituted under Section 3 (3) of the Environment
(Protection) Act, 1986 to regulate and control development and management of ground water resources
in the country with following powers:

1. Exercise of powers under section 5 of the Environment (Protection) Act, 1986 for issuing
directions and taking such measures in respect of all the matters referred to in sub-section (2)
of section 3 of the said Act.

2. To resort to penal provisions contained in sections 15 to 21 of the said Act (as amended vide
Jan Vishwas Act 2023).

3. To regulate and control, management and development of ground water in the country and to
issue necessary regulatory directions for the purpose.

4. Exercise of powers under section ‘4 of the Environment (Protection) Act, 1986 for the
appointment of officers.

As per the directions of NGT vide various orders in O.A No 728/2023 and O.A 694/ 2023 Following
activities of State Ground Water Authorities are required to be monitored regularly by CGWA

Practices followed by State for Ground water Regulation

Issuance of NOCs

Action against lllegal borewells

Aligning of SGWA guideline with the guidelines of MoJS

Imposing of Penalty for non-compliance of conditions laid therein NOC issued.

Prevention of Groundwater contamination and safe drinking water supply in affected areas.

2N ST =

In the above context, it is requested to nominate and share the contact details of Nodal Officer from
State Ground Water Authority under your jurisdiction for coordination and liaison with Central Ground
Water Authority. Nomination may be communicated by 31st Aug 2025.

Yours faithfully,

Qo —
—320£(25
(Pratul Saxena)
Member Secretary
Copy to:
1. The Regional Director, CGWB, SUO , New Delhi with the direction to take follow-up.
2. The CEQ, Delhi Jal Board, Room No. 306, Varunalaya, Phase-Il, Jnandewalan, Karol Bagh,
New Delhi-110055
- a_n-__...-
— 6 gl
(Pratul Saxena)
Member Secretary
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§ fAfeae T@Wa / E-File.No. CGWA-21/12/2025-CGWA ~33%
HRT 9L / Government of India
ST UfFd AT/ Ministry of Jal Shakti

ol FATYA, A [y Ud 79 HIETOT [ATET/ Department of Water Resources, River Development &
Ganga Rejuvenation.

HEI §{oTel wiTgEvr Central Ground Water Authority

FCHTANRCE $9d, HAw qred J19, g1 @, 75 f&eer -110016/ CSMRS Campus, Olof Palme Marg,
Hauz Khas, New Delhi 110016.

Date:20.08.2025

To,

The Chief Engineer,

Water Resource Department,

Sinchai Bhawan, Near Police Station, Porvorim,
Goa -403501

Subject: Nomination of Nodal Officer for monitoring various activities under Ground Water
Regulation by CGWA -Reg

Sir / Madam,

Central Ground Water Authority has been constituted under Section 3 (3) of the Environment
(Protection) Act, 1986 to regulate and control development and management of ground water resources
in the country with following powers:

1. Exercise of powers under section § of the Environment (Protection) Act, 1986 for issuing
directions and taking such measures in respect of all the matters referred to in sub-section (2) of
section 3 of the said Act.

2. To resort to penal provisions contained in sections 15 to 21 of the said Act (as amended vide Jan
Vishwas Act 2023).

3. To regulate and control, management and development of ground water in the country and to
issue necessary regulatory directions for the purpose.

4. Exercise of powers under section 4 of the Environment (Protection) Act, 1986 for the appointment
of officers.

As per the directions of NGT vide various orders in O.A No 728/2023 and O.A 694/ 2023 Following
activities of State Ground Water Authorities are required to be monitored regularly by CGWA

Practices followed by State for Ground water Regulation

Issuance of NOCs

Action against lllegal borewells

Aligning of SGWA guideline with the guidelines of MoJS

Imposing of Penalty for non-compliance of conditions laid therein NOC issued.

Prevention of Groundwater contamination and safe drinking water supply in affected areas.

A =

In the above context, it is requested to nominate and share the contact details of Nodal Officer from State
Ground Water Authority under your jurisdiction for coordination and liaison with Central Ground Water
Authority. Nomination may be communicated by 31st Aug 2025.

Yours faithfully,

-
—7Z01&/L8

(Pratul Saxena)
Member Secretary
Copy to:
1. The Regional Director, CGWB, SWR, Bangalore with the direction to take follow-up.
2. The Secretary, Water Resource Department, Secretariate, Porvorim, Goa, sec-wrd@aqoa.qov.in

- flo—

ciLs
(Pratul Saxena)
Member Secretary
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& fATEae §@T / E-File.No. CGWA-21/12/2025-CGWA ~ 3\Uq @
HRd (&R / Government of India
St ufFa HArEa/ Ministry of Jal Shakti

STl U, 7T e Ue e EETT FAHTET/ Department of Water Resources, River Development &
Ganga Rejuvenation.

Hara spsTer wIiiFIOT Central Ground Water Authority

HITHUAFNRTH 94, HE gTed AT, 8isT @rE, 73 f&ear -110016/ CSMRS Campus, Olof Palme
Marg, Hauz Khas, New Delhi 110016.

Date: 20.08.2025

To

The Chairperson,

Haryana Water Resources Authority,

Rear Building, 3rd Floor, HSVP, Sector-6, Panchkulz,
Haryana-134108

Subject: Nomination of Nodal Officer for monitoring various activities under Ground Water
Regulation by CGWA -Reg

Sir / Madam,

Central Ground Water Authority has been constituted under Section 3 (3) of the Environment
(Protection) Act, 1986 to regulate and control development and management of ground water resources
in the country with following powers:

1. Exercise of powers under section 5 of the Environment (Protection) Act, 1986 for issuing
directions and taking such measures in respect of all the matters referred to in sub-section (2)
of section 3 of the said Act.

2. To resort to penal provisions contained in sections 15 to 21 of the said Act (as amended vide
Jan Vishwas Act 2023).

3. To regulate and control, management and development of ground water in the country and to
issue necessary regulatory directions for the purpose.

4. Exercise of powers under section 4 of the Environment (Protection) Act, 1986 for the
appeintment of officers.

As per the directions of NGT vide various orders in O.A No 728/2023 and O.A 694/ 2023 Following
activities of State Ground Water Authorities are required to be monitored regularly by CGWA

Practices followed by State for Ground water Regulation

Issuance of NOCs

Action against lllegal borewells

Aligning of SGWA guideline with the guidelines of MoJS

Imposing of Penalty for non-compliance of conditions laid therein NOC issued.

Prevention of Groundwater contamination and safe drinking water supply in affected areas.

Ok wh 2

In the above context, it is requested to nominate and share the contact details of Nodal Officer from
State Ground Water Authority under your jurisdiction for coordination and liaison with Central Ground
Water Authority. Nomination may be communicated by 31st Aug 2025.

Yours faithfully,

B\M"‘TEIH

20
(Pratul Saxena)
Member Secretary
Copy to:
1. The Regional Director, CGWB, NWR, Chandigarh with the direction to take follow-up.
2. The Special Secretary, Irrigation and Water Resources Department, Haryana Civil Secretariat,
Sector-17, Chandigarh-160017, fciwrd@amail.com

- M'____
—30(€125
(Pratul Saxena)

Member Secretary
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o
é‘ Afeee §@T / E-File.No. CGWA-21/12/2025-CGWA ~32% 3
HRT TR / Government of India
e Afad #1139/ Ministry of Jal Shaki

ol HATY, AT [As Ug 7191 |I&T0T f38791/ Department of Water Resources, River Development &
Ganga Rejuvenation,

eI $sTer FTferIoT/ Central Ground Water Authority

ATHTANRTH F94H, HAm qren A9, g1 @, 78 Reelr -110016/ CSMRS Campus, Olof Palme
Marg, Hauz Khas, New Delhi 110016.

Date: 20.08.2025
To,
The Engineer-in-Chief,
Jal Shakti Vibhag,
Jal shakti Bhawan,
Shimla-171005

Subject: Nomination of Nodal Officer for monitoring various activities under Ground Water
Regulation by CGWA -Reg

Sir / Madam,

Central Ground Water Authority has been constituted under Section 3 (3) of the Environment
(Protection) Act, 1986 to regulate and control development and management of ground water resources
in the country with following powers:

1. Exercise of powers under section 5 of the Environment (Protection) Act, 1986 for issuing
directions and taking such measures in respect of all the matters referred to in sub-section (2)
of section 3 of the said Act,

2. To resort to penal provisions contained in sections 15 to 21 of the said Act (as amended vide
Jan Vishwas Act 2023).

3. To regulate and control, management and development of ground water in the country and to
issue necessary regulatory directions for the purpose.

4. Exercise of powers under section 4 of the Environment (Protection) Act, 1986 for the
appointment of officers.

As per the directions of NGT vide various orders in O.A No 728/2023 and O.A 694/ 2023 Following
activities of State Ground Water Authorities are required to be monitored regularly by CGWA

1. Practices followed by State for Ground water Regulation

2. Issuance of NOCs

3. Action against lllegal borewells

4. Aligning of SGWA guideline with the guidelines of MoJS

5. Imposing of Penalty for non-compliance of conditions laid therein NOC issued.

6. Prevention of Groundwater contamination and safe drinking water supply in affected areas.

In the above context, it is requested to nominate and share the contact details of Nodal Officer from
State Ground Water Authority under your jurisdiction for coordination and liaison with Central Ground
Water Authority. Nomination may be communicated by 31st Aug 2025.

Yours faithfully,

M= o
(Pratul Saxena)
Member Secretary
Copy to:
1. The Regional Director, CGWB, NHR, Dharamshala with the direction to take follow-up.
2. The Secretary, Jal Shakti Vibhag, Govt. of Himachal Pradesh Secretary, Secretariat, Chhota

Shimla-171002, iphsecy-hp@nic.in

(Pratul Saxena)
Member Secretary
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& fAfeere QT / E-File.No. CGWA-21/12/2025-CGWA ~ 339 @
g Tt / Government of India
ST eifdFd HITEA/ Ministry of Jal Shakti

el TETUS, FeT AT U 719 HIeyoT fF#mer Department of Water Resources, River Development &
Ganga Rejuvenation.

FAT ST wiaeRoT/ Central Ground Water Authority

HIUEUANRTH $Hud, HEIE dTed A6, g @A, 5 el -110016/ CSMRS Campus, Olof Palme
Marg, Hauz Khas, New Delhi 110016.

Date: 20.08.2025

To

The Chairperson,

Jammu & Kashmir Water Resources Regulatory Authority,
Ashok Nagar, Satwari |

Jammu - 180004

Subject: Nomination of Nodal Officer for monitoring various activities under Ground Water
Regulation by CGWA -Reg

Sir/ Madam,

Central Ground Water Authority has been constituted under Section 3 (3) of the Environment
(Protection) Act, 1986 to regulate and control development and management of ground water resources
in the country with following powers:

1. Exercise of powers under section 5 of the Environment (Protection) Act, 1986 for issuing
directions and taking such measures in respect of all the matters referred to in sub-section (2)
of section 3 of the said Act.

2. To resort to penal provisions contained in sections 15 to 21 of the said Act (as amended vide
Jan Vishwas Act 2023).

3. To regulate and control, management and development of ground water in the country and to
issue necessary regulatory directions for the purpose.

4. Exercise of powers under section 4 of the Environment (Protection) Act, 1986 for the
appointment of officers.

As per the directions of NGT vide various orders in O.A No 728/2023 and O.A 694/ 2023 Following
activities of State Ground Water Authorities are required to be monitored regularly by CGWA

Practices followed by State for Ground water Regulation

Issuance of NOCs

Action against lllegal borewells

Aligning of SGWA guideline with the guidelines of MoJS

Imposing of Penalty for non-compliance of conditions laid therein NOC issued.

Prevention of Groundwater contamination and safe drinking water supply in affected areas.

OGN

In the above context, it is requested to nominate and share the contact details of Nodal Officer from
State Ground Water Authority under your jurisdiction for coordination and liaison with Central Ground
Water Authority. Nomination may be communicated by 31st Aug 2025.

Yours faithfully,

labotorcs,

(Pratul Saxena)
Member Secretary
Copy to:
1. The Regional Director, CGWB, NWHR, Jammu with the direction to take follow-up.
2. The Additional Chief SecretaryJal Shakti Department, Govt of J&K Government of Jammu &

Kashmir,Civil Secretariat, Jammu-180001. pscsphe@amail.com
I
ena)w .

(Pratul Sax
Member Secretary
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& fAfeae §@a / E-File.No. CGWA-21/12/2025-CGWA ~340
HRT F{&R / Government of India
ST f@d Jarera/ Ministry of Jal Shakti

S GETHA, A¢) Taerd U 19T HETT fasreT/ Department of Water Resources, River Development &
Ganga Rejuvenation.

&HEra aTel Ao/ Central Ground Water Authority

HOETAENRTE F9d, Hew grea #6T, gis @, 73 ear -110016/ CSMRS Campus, Olof Palme
Marg, Hauz Khas, New Delhi 110016.

Date: 20.08.2025

To

Office of the Director,

Groundwater Directorate

2nd Floor, KSFC Bhawan, #1/1, Thimmiah Road,
Bengaluru-560052

Subject: Nomination of Nodal Officer for monitoring various activities under Ground Water
Regulation by CGWA -Reg

Sir / Madam,

Central Ground Water Authority has been constituted under Section 3 (3) of the Environment
(Protection) Act, 1986 to regulate and control development and management of ground water resources
in the country with following powers:

1. Exercise of powers under section 5 of the Environment (Protection) Act, 1986 for issuing
directions and taking such measures in respect of all the matters referred to in sub-section (2)
of section 3 of the said Act.

2. To resort to penal provisions contained in sections 15 to 21 of the said Act (as amended vide
Jan Vishwas Act 2023).

3. To regulate and control, management and development of ground water in the country and to
issue necessary regulatory directions for the purpose.

4. Exercise of powers under section 4 of the Environment (Protection) Act, 1986 for the
appointment of officers.

As per the directions of NGT vide various orders in O.A No 728/2023 and O.A 694/ 2023 Following
activities of State Ground Water Authorities are required to be monitored regularly by CGWA

1. Practices followed by State for Ground water Regulation

2. Issuance of NOCs

3. Action against lllegal borewells

4, Aligning of SGWA guideline with the guidelines of MoJS

5. Imposing of Penalty for non-compliance of conditions laid therein NOC issued.

6. Prevention of Groundwater contamination and safe drinking water supply in affected areas.

In the above context, it is requested to nominate and share the contact details of Nodal Officer from

State Ground Water Authority under your jurisdiction for coordination and liaison with Central Ground
Water Authority. Nomination may be communicated by 31st Aug 2025.

Yours faithfully,

(Pratul Saxena)
Member Secretary
Copy to:
1. The Regional Director, CGWB, SWR, Bangalore with the direction to take follow-up.
2. The Secretary, Ground Water DirectorateRoom No 208, 2nd Floor, Vikasa Soudha, Dr

B.R.Ambedkar Veedhi, Bengaluru -560001, prs-mi@karnataka.gov.in

(Pratul Saxensﬁ
Member Secretary
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§ fATSAo §@Y / E-File.No. CGWA-21/12/2025-CGWA —34I
HRT @1FR / Government of India
o afFa #3Tera/ Ministry of Jal Shakti

S HETYA, AT fadrd vd 319 |I&ToT fawrer Department of Water Resources, River Development &
Ganga Rejuvenation.

ST T FfereRtvT/ Central Ground Water Authority

HUHTAFRTH H9d, HE Iren A1, gl @, a5 f&eet -110016/ CSMRS Campus, Olof Palme
Marg, Hauz Khas, New Delhi 110016.

Date: 20.08.2025
To,
The Director,
Jalavijnana Bhavan, 3rd Floor,
Ambalamukku, Kowdiar.P.O,
Thiruvananthapuram- 695003
gwdkerala@gmail.com

Subject: Nomination of Nodal Officer for monitoring various activities under Ground Water
Regulation by CGWA -Reg

Sir / Madam,

Central Ground Water Authority has been constituted under Section 3 (3) of the Environment
(Protection) Act, 1986 to regulate and control development and management of ground water resources
in the country with following powers:

1. Exercise of powers under section 5 of the Environment (Protection) Act, 1986 for issuing
directions and taking such measures in respect of all the matters referred to in sub-section (2)
of section 3 of the said Act.

2. To resort to penal provisions contained in sections 15 to 21 of the said Act (as amended vide
Jan Vishwas Act 2023).

3. Toregulate and control, management and development of ground water in the country and to
issue necessary regulatory directions for the purpose,

4. Exercise of powers under section 4 of the Environment (Protection) Act, 1986 for the
appcintment of officers.

As per the directions of NGT vide various orders in O.A No 728/2023 and O.A 694/ 2023 Following
activities of State Ground Water Authorities are required to be monitored regularly by CGWA

Practices followed by State for Ground water Regulation

Issuance of NOCs

Action against lllegal borewells

Aligning of SGWA guideline with the guidelines of MoJS

Imposing of Penalty for non-compliance of conditions laid therein NOC issued.

Prevention of Groundwater contamination and safe drinking water supply in affected areas.

R

In the above context, it is requested to nominate and share the contact details of Nodal Officer from
State Ground Water Authority under your jurisdiction for coordination and liaison with Central Ground
Wiater Authority. Nomination may be communicated by 31st Aug 2025.

Yours faithfully,

M-—-*j_ﬂ claf

(Pratul Saxena)
Member Secretary
Copy to:
1. The Regional Director, CGWB, KR, Kerala with the direction to take follow-up.

2. Additional Chief Secretary, Ground Water Department, Govt. of Kerala, Room No. 357A,
North Sandwich Block, Secretariat, Thiruvananthapuram-695001, acs wrd@kerala gov.in

- Q_O-‘-'""
B\.AL:’J_._-‘ET‘HS

(Pratul Saxena
Member Secretary
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& fATPerol €Wy / E-File.No. CGWA-21/12/2025-CGWA ~3S0
HRd ¥ / Government of India
Ster AfFd AATE/ Ministry of Jal Shakti

STl Y, ¢ faRT U 3791 HeTuT f@#mer/ Department of Water Resources, River Development &
Ganga Rejuvenation.

HErT Tl FTT=0T/ Central Ground Water Authority

HIoHuANRTH $9H, % 9red AT, glet @, A% ear -110016/ CSMRS Campus, Olof Palme
Marg, Hauz Khas, New Delhi 110016.

Date:20.08.2025

To,

Commisioner Secretary (PHE/I&FC),
Civil Secretariat,

Leh-Ladakh 194101

Subject: Nomination of Nodal Cfficer for monitoring various activities under Ground Water
Regulation by CGWA -Reg

Sir/ Madam,

Central Ground Water Authority has been constituted under Section 3 (3) of the Environment
(Protection) Act, 1986 to regulate and control development and management of ground water resources
in the country with following powers:

1. Exercise of powers under section 5 of the Environment (Protection) Act, 1986 for issuing
directions and taking such measures in respect of all the matters referred to in sub-section (2)
of section 3 of the said Act.

2. To resort to penal provisions contained in sections 15 to 21 of the said Act (as amended vide
Jan Vishwas Act 2023).

3. To regulate and control, management and development of ground water in the country and to
issue necessary regulatory directions for the purpose.

4. Exercise of powers under section 4 of the Environment (Protection) Act, 1986 for the
appeintment of officers.

As per the directions of NGT vide various orders in O.A No 728/2023 and O.A 694/ 2023 Following
activities of State Ground Water Authorities are required to be monitored regularly by CGWA

Practices followed by State for Ground water Regulation

Issuance of NOCs

Action against lllegal borewells

Aligning of SGWA guideline with the guidelines of Ministry of Jal Shakti

Imposing of Penalty for non-compliance of conditions laid therein NOC issued.

Prevention of Groundwater contamination and safe drinking water supply in affected areas.

OmA LN

In the above context, it is requested to nominate and share the contact details of Nodal Officer from
State Ground Water Authority under your jurisdiction for coordination and liaison with Central Ground
Water Authority. Nomination may be communicated by 31st Aug 2025.

Yours faithfully,

ﬂ\ﬂp‘-ﬁ%l 1(

(Pratul Sr:ncena_fo
Member Secretary
Copy to:
1. The Regional Director, CGWB, NWHR, Jammu with the direction to take follow-up.

L.n,l——i;msn&

(Pratul Saxena)
Member Secretary
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& PR W@ / E-File.No. CGWA-21/12/2025-CGWA ~34% @
HIId T / Government of India
STt afed #arera/ Ministry of Jal Shakti

ST TATY, ASr f@FrE U 319 HIETOT FAHT Department of Water Resources, River Development &
Ganga Rejuvenation.

HAY Tl WITReERoT/ Central Ground Water Authority

ATHUHIRCH $H9d, W gred 7190, gie @rg, 73 el -110016/ CSMRS Campus, Olof Paime
Marg, Hauz Khas, New Delhi 110016.

Date: 20.08.2025

To
Public Works Department,
UT of Lakshadweep 1st Floor, Collector's Block,Secretariat, Kavaratti,

Lakshadweep — 682555
lk-advisor@gov.in

Subject: Nomination of Nodal Officer for monitoring various activities under Ground Water
Regulation by CGWA -Reg

Sir / Madam,

Central Ground Water Authority has been constituted under Section 3 (3) of the Environment
(Protection) Act, 1986 to regulate and control development and management of ground water resources
in the country with following powers:

1. Exercise of powers under section 5 of the Environment (Protection) Act, 1986 for issuing
directions and taking such measures in respect of all the matters referred to in sub-section (2)
of section 3 of the said Act.

2. To resort to penal provisions contained in sections 15 to 21 of the said Act (as amended vide
Jan Vishwas Act 2023).

3. To regulate and control, management and development of ground water in the country and to
issue necessary regulatory directions for the purpose.

4. Exercise of powers under section 4 of the Environment (Protection) Act, 1986 for the
appointment of officers.

As per the directions of NGT vide various orders in O.A No 728/2023 and O.A 694/ 2023 Following
activities of State Ground Water Authorities are required to be monitored regularly by CGWA

Practices followed by State for Ground water Regulation

Issuance of NOCs

Action against lllegal borewells

Aligning of SGWA guideline with the guidelines of MaJS

Imposing of Penalty for non-compliance of conditions laid therein NOC issued.

Prevention of Groundwater contamination and safe drinking water supply in affected areas.

NI £ ) ~x

In the above context, it is requested to nominate and share the contact details of Nodal Officer from
State Ground Water Authority under your jurisdiction for coordination and liaison with Central Ground
Water Authority. Nomination may be communicated by 31st Aug 2025.

Yours faithfully,

= aa___,——

— 02§
(Pratul Saxena)

Member Secretary

E\.JJ““""
,"_'__,‘--4

3 01811$
(Pratul Saxena)

Member Secretary

Copy to:
1. The Regional Director, CGWB, KR, Kerala with the direction to take follow-up.
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é’ A eas 5@y / E-File.No. CGWA-21/12/2025-CGWA — E3NTS @
HT " / Government of India
Stor rfed Haterd/ Ministry of Jal Shaki

STol TETU, AST T Ud 3791 EeToT fa#iman/ Department of Water Resources, River Development &
Ganga Rejuvenation.
&era sfarer WIfEoT/ Central Ground Water Authority

ATHTHHRTH $g, HEE ared A, g @, A5 et -110016/ CSMRS Campus, Olof Palime
Marg, Hauz Khas, New Delhi 110016.

Date:20.08.2025

To

The Member Secretary,

Pondicherry Ground Water Authority,
No.15, lll Cross(Extn),

Mariamman Nagar, Karamanikuppam,
Puducherry - 605004

Subject: Nomination of Nodal Officer for monitoring various activities under Ground Water
Regulation by CGWA -Reg

Sir / Madam,

Central Ground Water Authority has been constituted under Section 3 (3) of the Environment
(Protection) Act, 1986 to regulate and control development and management of ground water resources
in the country with following powers:

1. Exercise of powers under section 5 of the Environment (Protection) Act, 1986 for issuing
directions and taking such measures in respect of all the matters referred to in sub-section (2)
of section 3 of the said Act.

2. To resort to penal provisions contained in sections 15 to 21 of the said Act (as amended vide
Jan Vishwas Act 2023).

3. To regulate and control, management and development of ground water in the country and to
issue necessary regulatory directions for the purpose.

4. Exercise of powers under section 4 of the Environment (Protection) Act, 1986 for the
appointment of officers.

As per the directions of NGT vide various orders in O.A No 728/2023 and O.A 694/ 2023 Following
activities of State Ground Water Authorities are required to be monitored regularly by CGWA

Practices followed by State for Ground water Regulation

Issuance of NOCs

Action against lllegal borewells

Aligning of SGWA guideline with the guidelines of MoJS

Imposing of Penalty for non-compliance of conditions laid therein NOC issued.

Prevention of Groundwater contamination and safe drinking water supply in affected areas.

N

In the above context, it is requested to nominate and share the contact details of Nodal Officer from
State Ground Water Authority under your jurisdiction for coordination and liaison with Central Ground
Water Authority. Nomination may be communicated by 31st Aug 2025.

Yours faithfully,

-

(Pratul Saxena
Member Secretary
Copy to:
1. The Regional Director, CGWB, SECR, Chennai with the direction to take follow-up.
2. The Secretary, Pondicherry Ground Water Authority, Main Building, Chief Secretariat,

Puducherry - 605001, secyagri.pon@nic.in
MQ‘-—""
—30l6 2§

(Pratul Saxena)
Member Secretary
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& AT §@d | E-File.No. CGWA-21/12/2025-CGWA ~326
HE I / Government of India
T Aufed #Ird/ Ministry of Jal Shakti

ST HETH, 7T @rd va 719 E@eToT fIsmeT/ Department of Water Resources, River Development &
Ganga Rejuvenation.

AT T AT/ Central Ground Water Authority

HTHTANRCE F99, HAF red AT, 8l @WH, 75 e -110016/ CSMRS Campus, Olof Palime Marg,
Hauz Khas, New Delhi 110016.

Date:20.08.2025

To,

The Chairman,

Punjab Water Regulation and Development Autherity (PWRDA),
S.C.O No. 149-152 (3rd Floor), Sector-17-C,
Chandigarh-160017

Subject: Nomination of Nodal Officer for monitoring various activities under Ground Water
Regulation by CGWA -Reg

Sir / Madam,

Central Ground Water Autherity has been constituted under Section 3 (3) of the Environment
(Protection) Act, 1986 to regulate and control development and management of ground water resources
in the country with following powers:

1. Exercise of powers under section 5 of the Envircnment (Protection) Act, 1986 for issuing
directions and taking such measures in respect of all the matters referred to in sub-section (2) of
section 3 of the said Act.

2. Toresort to penal provisions contained in sections 15 to 21 of the said Act (as amended vide Jan
Vishwas Act 2023).

3. To regulate and control, management and development of ground water in the country and to
issue necessary regulatory directions for the purpose.

4, Exercise of powers under section 4 of the Environment (Protection) Act, 1986 for the appointment
of officers.

As per the directions of NGT vide various orders in O.A No 728/2023 and O.A 684/ 2023 Following
activities of State Ground Water Authorities are required to be monitored regularly by CGWA

Practices followed by State for Ground water Regulation

Issuance of NOCs

Action against lllegal borewells

Aligning of SGWA guideline with the guidelines of Ministry of Jal Shakti

Imposing of Penalty for non-compliance of conditions laid therein NOC issued.

Prevention of Groundwater contamination and safe drinking water supply in affected areas.

O ON =

In the above context, it is requested to nominate and share the contact details of Nodal Officer from State
Ground Water Authority under your jurisdiction for coordination and liaison with Central Ground Water
Authority. Nomination may be communicated by 31st Aug 2025.

Yours faithfully,

(Pratul Saxeﬁg)
Member Secretary
Copy to:
1. The Regional Director, CGWB, NWR, Chandigarh with the direction to follow-up.
2. The Principal Secretary, Punjab Water Resources Department, 3rd Floor, Mini Secretariat,

Sector-9, Chandigarh-160009 , psi@punjab.gov.in B
-—-"'"'_'_-‘

a_,l'_-——

zoulgles
(Pratul Saxena)
Member Secretary
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& fAfeerer @y / E-File.No. CGWA-21/12/2025-CGWA —34Y @
HE T / Government of India
Srer fFa AFTHA/ Ministry of Jal Shakti

STel §ETYT, 18 TashTe Ud 9791 EY&ToT T/ Department of Water Resources, River Development &
Ganga Rejuvenation.
FHera #feTer FrrerevoT/ Central Ground Water Authority

DeguEIRTE S, HAE gred AN, B @, A% el -110016/ CSMRS Campus, Olof Palme
Marg, Hauz Khas, New Delhi 110016.

Date: 20.08.2025

To

The Commissioner,

PR & RD & Administrator, TSWALTA,

Panchayath Raj Building, Urdu Hall Lane, Himayath Nagar,
Hyderabad -500029

Subject: Nomination of Nodal Officer for monitoring various activities under Ground Water
Regulation by CGWA -Reg

Sir / Madam,

Central Ground Water Authority has been constituted under Section 3 (3) of the Environment
(Protection) Act, 1986 to regulate and control development and management of ground water resources
in the country with following powers:

1. Exercise of powers under section 5 of the Environment (Protection) Act, 1988 for issuing
directions and taking such measures in respect of all the matters referred to in sub-section (2)
of section 3 of the said Act.

2. To resort to penal provisions contained in sections 15 to 21 of the said Act (as amended vide
Jan Vishwas Act 2023).

3. To regulate and control, management and development of ground water in the country and to
issue necessary regulatory directions for the purpose.

4. Exercise of powers under section 4 of the Environment (Protection) Act, 1986 for the
appointment of officers.

As per the directions of NGT vide various orders in O.A No 728/2023 and O.A 694/ 2023 Following
activities of State Ground Water Authorities are required to be monitored regularly by CGWA

Practices followed by State for Ground water Regulation

Issuance of NOCs

Action against lllegal borewells

Aligning of SGWA guideline with the guidelines of MoJS

Imposing of Penalty for non-compliance of conditions laid therein NOC issued.

Prevention of Groundwater contamination and safe drinking water supply in affected areas.

DR WM

in the above context, it is requested to nominate and share the contact details of Nodal Officer from
State Ground Water Authority under your jurisdiction for coordination and liaison with Central Ground
Water Authority. Nomination may be communicated by 31st Aug 2025.

Yours faithfully,

B\%L(

(Pratul Saxena)

Member Secretary

Copy to:
1. The Regional Director, CGWB, SR, Hyderabad with the direction to take follow-up.

2. Spl. Chief Secretary, Ground Water Department, Irrigation & Command Area Development, 7th

Floor, BRKR Bhawan, Tank Bund Road, Hyderabad-500063, secy-irg@telangana.gov.in,

rajatkumarQ7 @gmail.com

W do—r-—
—zo 1S
(Pratul Saxena)
Member Secretary
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& fAf¥ere ¥@T / E-File.No. CGWA-21/12/2025-CGWA _23u3
T G | Government of India
S ufEd #Fera/ Ministry of Jal Shakti

STl HETU, AT TR Ud a1 EX&T0T faeImen Department of Water Resources, River Development &
Ganga Rejuvenation.

$Erg s SfOeRuT/ Central Ground Water Authority

HoETHIRTE $ug, HE greR A, gl @, a3 et -110016/ CSMRS Campus, Olof Palme
Marg, Hauz Khas, New Delhi 110016.

Date: 20.08.2025

To

The Chief Engineer

State Ground Water & Surface Water Resources Data Center, Water Resources Department,
Taramani, Chennai-600113

Subject: Nomination of Nodal Officer for monitoring various activities under Ground Water
Regulation by CGWA -Reg

Sir / Madam,

Central Ground Water Authority has been constituted under Section 3 (3) of the Environment
(Protection) Act, 1986 to regulate and control development and management of ground water resources
in the country with following powers:

1. Exercise of powers under section 5 of the Environment (Protection) Act, 1986 for issuing
directions and taking such measures in respect of all the matters referred to in sub-section (2)
of section 3 of the said Act.

2. To resort to penal provisions contained in sections 15 to 21 of the said Act (as amended vide
Jan Vishwas Act 2023).

3. To regulate and control, management and development of ground water in the country and to
issue necessary regulatory directions for the purpose.

4. Exercise of powers under section 4 of the Environment (Protection) Act, 1986 for the
appointment of officers.

As per the directions of NGT vide various orders in O.A No 72812023 and O.A 694/ 2023 Following
activities of State Ground Water Authorities are required to be monitored regularly by CGWA

Practices followed by State for Ground water Regulation

Issuance of NOCs

Action against lllegal borewells

Aligning of SGWA guideline with the guidelines of MoJS

Imposing of Penalty for non-compliance of conditions laid therein NOC issued.

Prevention of Groundwater contamination and safe drinking water supply in affected areas.

Doy Fu o) o=

In the above context, it is requested to nominate and share the contact details of Nodal Officer from
State Ground Water Authority under your jurisdiction for coordination and lizison with Central Ground
Water Authority. Nomination may be communicated by 31st Aug 2025.

Yours faithfully,

ﬂ“'(f'i.ﬂem

(Pratul Saxena)
Member Secretary
Copy to:
1. The Regional Director, CGWB, SECR, Chennai with the direction to take follow-up.
2. The Additional Chief Secretary, State Ground & Surface Water Resources Data Center, Water
Resources Department, Government of Tamil Nadu, Secretariat, Fort St. George Chennai -
600 009, wrdsec@tn.gov.in, acswrdtn@agmail.com

- Qp——-'"

(Pratul Saxena)
Member Secretary
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& fAf¥erer @@y / E-File.No. CGWA-21/1 2/2025-CGWA ~31%
T T [ Government of India
STt 2IfFa #arerd/ Ministry of Jal Shakti

ST FETUR, EY [T Ud 71T FX&T0T fAHeT Department of Water Resources, River Development &
Ganga Rejuvenation.

&Erg st wfeaoT/ Central Ground Water Authority

AroguaANRTE $97, 3w ared A, gler @rF, 7S edr -110016/ CSMRS Campus, Olof Palme
' Marg, Hauz Khas, New Delhi 110016.

Date: 20.08.2025

To

The Director,

Ground Water Directorate

State Ground Water Information System Center (Bhujal Bhawan),
Village- Hariharpur, Near Delhi Public School,

Shaheed Path, Lucknow-226002

Subject: Nomination of Nodal Officer for monitoring various activities under Ground Water
Regulation by CGWA -Reg

Sir / Madam,

Central Ground Water Authority has been constituted under Section 3 (3) of the Environment
(Protection) Act, 1986 to regulate and control development and management of ground water resources
in the country with following powers:

1. Exercise of powers under section 5 of the Environment (Protection) Act, 1986 for issuing
directions and taking such measures in respect of all the matters referred to in sub-section (2)
of section 3 of the said Act.

2. To resort to penal provisions contained in sections 15 to 21 of the said Act (as amended vide
Jan Vishwas Act 2023).

3. To regulate and control, management and development of ground water in the country and to
issue necessary regulatory directions for the purpose.

4. Exercise of powers under section 4 of the Environment (Protection) Act, 1986 for the
appointment of officers.

As per the directions of NGT vide various orders in O.A No 728/2023 and O.A 694/ 2023 Following
activities of State Ground Water Authorities are required to be monitored regularly by CGWA

1. Practices followed by State for Ground water Regulation

2. Issuance of NOCs

3. Action against lllegal borewells

4. Aligning of SGWA guideline with the guidelines of MoJS

5. Imposing of Penalty for non-compliance of conditions laid therein NOC issued.

6. Prevention of Groundwater contamination and safe drinking water supply in affected areas

In the above context, it is requested to nominate and share the contact details of Nodal Officer from
State Ground Water Authority under your jurisdiction for coordination and liaison with Central Ground
Water Authority. Nomination may be communicated by 31st Aug 2025.

Yours faithfully,

p\n.l.&l Qe—o
Z—51gS
(Pratul Saxena
Member Secretary
Copy to:

1. The Regional Director, CGWB, NR, Lucknow with the direction to take follow-up.
2. The Principal Secretary, Namami Gange & Rural Water Supply. UP, Room No 201, Bapu

Bhawan, Lucknow-226021 psrd.up@gmail.com psmigoup2016@gmail.com
gwsec1@amail.com g
-y Qa—
==Z0lkl

(Pratul Saxena)
Member Secrelary
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& fAfPad §@Y / E-File.No. CGWA-21/12/2025-CGWA — 34S
I 83K / Government of India
S UfFT HITAA/ Ministry of Jal Shakti

T TETUS, 74 faTH v s @aor fasmar Department of Water Resources, River Development &
Ganga Rejuvenation.

HEIT ool wIfaERor Central Ground Water Authority

HUETEFRTT $H99, HaE gresd /191, gl @y, 778 eer -110016/ CSMRS Campus, Olof Paime
Marg, Hauz Khas, New Delhi 110016.

Date:20.08.2025
To
The Director,
State Water Investigation Directorate
Nirman Bhawan, 1st Floor,
Salt Lake, Sector-lll,
Kolkata - 700091

Subject: Nomination of Nodal Officer for monitoring various activities under Ground Water
Regulation by CGWA -Reg

Sir / Madam,

Central Ground Water Authority has been constituted under Section 3 (3) of the Environment
(Protection) Act, 1986 to regulate and control development and management of ground water resources
in the country with following powers:

1. Exercise of powers under section 5 of the Environment (Protection) Act, 1986 for issuing
directions and taking such measures in respect of all the matters referred to in sub-section (2)
of section 3 of the said Act.

2. To resort to penal provisions contained in sections 15 to 21 of the said Act (as amended vide
Jan Vishwas Act 2023).

3. To regulate and control, management and development of ground water in the country and to
issue necessary regulatory directions for the purpose.

4. Exercise of powers under section 4 of the Environment (Protection) Act, 1986 for the
appointment of officers.

As per the directions of NGT vide various orders in O.A No 728/2023 and O.A 694/ 2023 Following
activities of State Ground Water Authorities are required to be monitored regularly by CGWA

Practices followed by State for Ground water Regulation
Issuance of NOCs
Action against lllegal borewells
- Aligning of SGWA guideline with the guidelines of MoJS
Imposing of Penalty for non-compliance of conditions laid therein NOC issued.
Prevention of Groundwater contamination and safe drinking water supply in affected areas.

O b

In the above context, it is requested to nominate and share the contact details of Nodal Officer from
State Ground Water Authority under your jurisdiction for coordination and liaison with Central Ground
Water Authority. Nomination may be communicated by 31st Aug 2025.

Yours faithfully,

-#‘—__‘an
(Pratul Saxena)’"”‘“1
Member Secretary

Copy to:

1. The Regional Director, CGWB, ER, Kolkata with the direction to take follow-up.
2. The Principal Secretary, WRIDD,State Water Investigation Directorate(SWID), Water
Resources Investigation & Development Department, Govt. of West Bengal, Khadya
Bhavan,BLOCK-B(6th floor) 11A, Mirza Ghalib Street, Kolkata-700087 West Bengal,

wridd. wb@gmail.com, secy.wridd-wb@nic.in
Laj-:J go—
—30leld

(Pratul Saxena)
Member Secretary




